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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 521 OF 2022

IN THE MATTER OF:

Sampurna Nand ...Original Applicant
VERSUS

State of Uttar Pradesh & Ors. ...Respondents

AND
IN THE MATTER OF:
Mr. Ashok Kumar Mishra
Proprietor of M/s Kamadgiri Traders

[Mining leaseholder of the Subject Mine]
...Respondent No. 12

INDEX
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1. Compliance Affidavit on behalf of Respondent No. 1-12

12 filed in pursuance and in compliance of the
Order dated 17.10.2023 passed by this Hon’ble
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2. ANNEXURE-1 13-18

A true copy of the Consent to Operate (CTO) dated
25.05.2023 duly signed by the Chief Environmental
Officer of UPPCB

3. ANNEXURE-2 19-24
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A true copy of the Environmental Clearance (EC)
dated 16.08.2016 granted to the Answering
Respondent

4, ANNEXURE-3. 25-42

A true copy of the Invoices, Photographs and other
documents Pertaining to CSR/CER activities of the
Answering Respondent

S. ANNEXURE-4. 43-71

A true copy of the Ambient Air Monitoring and
Analysis Reports from 2017 to 2023 and Ambient
Noise Monitoring Reports from 2017 to 2023

6. ANNEXURE-5. 72-77

A true copy of the Photographs clearly showing the
installation of Pillars at each and every co-ordinates
mentioned in the EC( verified by the DMO (District
Mines Officer) at the time of the grant of EC)

Sunil Kumar Mishra/ Mukesh Singh
Advocates for the Respondent No. 12
78A/3B Muir Road, Ashok Nagar,
Prayagraj- 211001
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Mobile No. 9415237198

Through

Date: 29.11.2023



mailto:mishrasunil69@rediffmail.com

4187

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 521 OF 2022

IN THE MATTER OF:
Sampurna Nand ...Applicant
T A VERSUS
R ot State @f Uttar Pradesh & Ors. ... Respondents
AND

“ Proprletor of M/s Kamadgiri Traders

| Ndi'AamL

[Mining leaseholder of the Subject Mine]
...Respondent No. 12

COMPLIANCE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 12,

MR. ASHOK KUMAR MISHRA (M/S KAMADGIRI TRADERS) IN

COMPLIANCE OF THE ORDER DATED 17.10.2023 BY THE HON’BLE

NATIONAL GREEN TRIBUNAL, PRINCIPLE BEN CH, NEW DELHI.

I, Ashok Kumar Mishra, S/o Ram Kant Mishra, aged about 35 years, R/o 133,
bihara, khohi, Chitrakoot, Presently at Mirzapur do hereby solemnly affirm and

state as under:

by
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Application bearing O.A. No. 521 of 2022 and I am well conversant
with the facts and circumstances of the present case and competent to

swear the present Affidavit.

2. That the Answering Respondent is the leaseholder of the mining lease
consisting an area of 1.01 Hectare for Sandstone situated at Araji No,
180/2, Vill.- Bhagautidei, Teh.- Chunar, Mirzapur (hereinafter referred

to as “Subject Mine”).

3.  That the present Compliance Affidavit is being filed in pursuance and
in compliance of the Order dated 17.10.2023 whereby this Hon’ble
Tribunal directed the Respondents in OA No. 521/2022 to file
Compliance Affidavit/Responses with respect to the EC/Consent

Conditions including CSR/CER Conditions.

4.  That the present O.A. No. 521 0f 2022 came to be registered on account
of the Letter Petition submitted by the Applicant, namely - Shri

//"’M' _%;.
4 % for 3\ T,
;’%&ﬁ{é § Qampuma Nand, which has been treated and registered as an Original
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A{pplication by this Hon’ble Tribunal. That vide the Order dated

28(431 3‘9;_ @1?0;:5022, this Tribunal constituted a Joint Committee to verify the
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e submitted before this Hon’ble Tribunal on 03.02.2023.

position and take remedial action, the report of which was

5.  That vide Order dated 27.04.2023, this Hon’ble Tribunal directed that

the 40 mining lease Project Proponents (one of which is the present
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Respondent) shall be impleaded in the O.A. No. 521/2022 taking into
consideration that the Report of the Joint Committee had submitted that
40 Project Proponents were required to obtain CTE/CTO from UPPCB
but the said Project Proponents have not obtained the same, which has
resulted in violation of the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981. Further, it is submitted that the Serial No. 2.9 of
the Joint Committee Report contains observations with respect to the

Subject Mine of the Answering Respondent.

6. Procurement of CTO from UPPCB dated 25.05.2023: Remedial
Measures taken by the Answering Respondent in accordance with

the Observations/Recommendations of the Joint Committee

Report dated 03.02.2023 and the Orders of this Hon’ble Tribunal

That the primary deficit on the part of the Answering Respondent for

é@?ﬁu 5&1 \whlch this Hon'ble Tribunal stopped the mining activity was the non-

Q%gﬁf’fmm 4 ‘p ﬂ\w?procurement of Consent to Operate i.e. CTO from UPPCB. However,
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1s deficit has been duly and promptly addressed by the Answering

ﬁ‘; ‘é‘?f? ,,/E ‘i Be/pondent and proper remedial action has now been taken by the
\\Jif U R

Answering Respondent by way of securing the required Consent to

Operate from the Pollution Board, thereby establishing that the

Answering Respondent adheres to the safety and precautionary

W, <
o \V



4190

standards of the applicable environmental statutes. Notably, the
Answering Respondent was granted Consolidated Consent and
Authorization on 25.05.2023 under Section 25 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section 21 of
the Air (Prevention and Control of Pollution) Act, 1981. A true copy
of the saild CTO Dated 25.05.2023 duly signed by the Chief
Environmental Officer of UPPCB has been annexed herewith and

marked as ANNEXURE — 1 to this Compliance Affidavit.

Thus, pursuant to and in compliance with the Order of this Hon'ble

Tribunal and the Observations/Recommendations of the Joint
Committee Report, the Answering Respondent applied for the Consent

to Operate (CTO) and has secured it along with the duly approved

’ ey g _-\\
/{%@TA j’? }» Consolidated Consent and Authorization (“CCA”) by the Uttar Pradesh

%
e}{iglluﬁon Control Board. Therefore, the Answering Respondent is no

9Zer part of the project proponents who do not possess the CTO from

PCB.

7. Procurement of Environment Clearance dated 16.08.2016 by the

Answering Respondent

The Answering Respondent had been operating the Subject Mine in

question only after obtaining all the due permissions from the Ministry

2\ |
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of Environment, Forest and Climate Change, which is also evident

from that fact that the District Level Environmental Impact Assessment
Author.ity (“DEIAA”), Uttar Pradesh vide reference No.
102/Parya/DEAC/Sandstone/MZP/2016 dated 16.08.2016 has issued
Environmental Clearance (“EC”) to the Present Respondent herein for

Sandstone (Boulder mining) at the Subject Mine. A true copy of the EC
dated 16.08.2016 granted to the Answering Respondent is being

annexed herewith and attached as ANNEXURE -2

8.  Compliance vis-a-vis CSR/CER Responsibilities of the Answering

Respondent

Apropos the Corporate Environmental Responsibility (CER) of the

Answering Respondent, it is relevant to note that the details of the

@y .2018. Notably, in the case of the Answering Respondent, the said
otifi

cation dated 01.05.2018 provides that in enterprises where the
capital investment is less than 100 Crores and the Project is a
Greenfield Project (as opposed to a Brownfield Project), the Percentage
of Capital investment that should be uséd towards CER activities
should be Two (i.e. 2%). This 2%, in the case of the Answg:ring

Respondent amounts to Approximately Rs. 2.5 lakhs. Notably, the
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Notification dated 01.05.2018 also stipulates that the proposed CER
activities should be restricted to the affected areas around the Project

(in the case of the Answering Respondent, this area would be

Bhagautidei Gram Sabha).

9. In light of the above, it is imperative to state that the Answering
Respondent has duly fulfilled its CER Responsibilities. Notably, the
Answering Respondent has, in the area of Bhagautidei Gram Sabha,
installed 7 Solar Street Light Pole System which has costed INR
1,63,000/- to the Answering Respondent. Moreover, the Answering
Respondent has further procured and distributed 101 units of blankets
to the homeless/poor residents of Bhagautidei Gram Sabha which

amounts to INR 85,850/-. The Tax Invoices for the abovementioned

f.-—-:“%"‘\ - ) )
2 E@TA mpendlwres of INR 1,63,000/- and INR 85,850/- is annexed herewith

,/”%%

X marked as ANNEXURE-3 to this Compliance Affidavit. Further,

graphic proofs of the CSR activity of the Answering Respondent
\ %@2&: distribution of blankets to the needy is being annexed herewith
and marked collectively as ANNEXURE -3 to this Compliance
Affidavit. Lastly, apropos the installation of solar lights in the
Bhagautidei Gram Sabha area, Photographic proofs of the installation
of the said solar lights, which are duly stamped and signed by the
Regional Panchayat Member are being annexed herewith and marked

collectively with ANNEXURE -3 to this Compliance Affidavit.

W
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10. Compliance Status of Conditions in CTO dated 25.05.2023 granted

to the Answering Respondent.

a) The Subject Mine of the Answering Respondent has continuously
maintained and monitored the Ambient Air and Quality in the
premises as per the CTO Conditions. Similarly, the restrictions in
the CTO regarding the noise have also been duly adhered to by the
Answering respondent (both day and night time restrictions). In
support of this, the Ambient Air Monitoring and Analysis Reports
from 2017 to 2023 are being annexed herewith and marked as
ANNEXURE -4 that shows that the unit of the Answering
Respondent has maintained the suspended particulate matters
within the limit as specified by the Central Pollution Control Board

(particular limits mentioned in the Report). The said reports are

N the specified limits as per the Central Pollution Control Board. The

said reports are from Government Approved Labs.

¢) In compliance of the conditions of the CTO dated 25.05.2023 the

Answering Respondent has installed Ambient Air Monitoring

g
251\
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Station and has also established Water Sprinkling arrangement for

suppression of dust.

d) In compliance of the conditions of the CTO dated 25.05.2023 the
Answering Respondent has established effluent treatment system
and also covers all tractors used in transportation of stones by

canvas sheet to prevent dust emission.

e) In compliance of the conditions of the CTO dated 25.05.2023 the
Answering Respondent readily provides the inspection book at all
times at the time of inspection by the Board’s officials. Moreover,
the Answering Respondent maintains good house keeping, along

with maintaining all the valves/pipes/ drains leak proof.

f) In compliance of the conditions of the CTO dated 25.05.2023 the
Answering Respondent has procured the required permission from

the Ground Water Department for extraction of ground water.

11. Compliance Status of Conditions in EC dated 16.08.2016 granted

@%ﬁ A ﬁw\he Answering Respondent.

3
fﬁr}a In compliance with the conditions of EC dated 16.08.2016, the

§ x’awﬁ’mg Respondent maintains the Ambient Air Quality at the
boundary of the mine in accordance with the Prescribed norms

in MoEF Notifications.

2\
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b) In compliance with the conditions of EC dated 16.08.2016, the
Answering Respondent controls the fugitive dust generation and

keeps the vehicular emmissions under control

¢) In compliance with the conditions of EC dated 16.08.2016, the
Answering Respondent controls the noise levels below 85 dBA

in the work environment.

d) In compliance with the conditions of EC dated 16.08.2016, the
Answering Respondent provides the working personnel with
protective respiratory devices like masks and impart adequate

training and information on safety and health aspects.

e) In compliance with the conditions of EC dated 16.08.2016, the
Answering Respondent has made sure that the project site is not

a part of No development Zone.

In compliance with the conditions of EC dated 16.08.2016, the

1 5, Answering Respondent does not store explosives at the site and
(N

v the Answering Respondent limits the transportation of the

materials to day time hours only.

g) In compliance with the conditions of EC dated 16.08.2016, the
Answering Respondent maintains sprinkling of water on haul

roads to control dust.

2) Y
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h) In compliance with the conditions of EC dated 16.08.2016, the
Answering Respondent has developed more than 33% green belt

according to the CPCB guidelines.

12. Compliance vis-a-vis the Observations of the Joint Committee

Report

a) The permissible quantum of production of sandstone is
30,000m3 per annum whereas the Answering Respondent has
excavated only 1,65,833 m3 of sandstone from 2016 which is

well within the permissible limit of sandstone in that timeframe.

b) Pillars at each co-ordinates mentioned in the EC have been
installed. The said Pillars were verified by the DMO (District
Mines Officer) at the time of the grant of EC. The said Pillars are
clearly visible at the site, which is evident by the photographs

that are being attached herewith and marked as ANNEXURE- 5

mining and transportation of the material.

13. Thus, it is submitted that the Answering Respondent has duly complied

with the Conditions of the CTO, Conditions of the EC, its Corporate

Al

10
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Environment Responsibilities and the Observations/Recommendations
of the Joint Committee Report. It is also submitted that proper remedial
measures have been taken by the Answering Respondent with respect
to the shortcoming that were existing eariier and now the Answering
Respondent has all the Clearances/Permissions to operate the mine viz.

Environmental Clearance and Consent to Operate. Thus, the primary

deficit on the part of the Answering Respondent for which this Hon'ble

Tribunal had stopped the mining activity i.e. lack of CTO from UPPCB
has been duly addressed by the Present Respondent and proper
remedial action has now been taken by the Answering Respondent by
way of securing the required Consent to Operate from the Pollution
Board, thereby establishing that the Present Respondent adheres to the
safety and precautionary standards of the applicable environmental

statutes.

14. That the present Compliance Affidavit has been drafted under my
instructions and the contents herein are true and correct to the best of

my knowledge and beliefs.

Tribunal to file additional documents pertaining to compliances or

11
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add/amend/substitute its submissions and averments as and when it is
directed by this Hon’ble Tribunal or it is necessary for proper

adjudication of the matter.

17. That the present Compliance Affidavit is made bonafide and in the

interest of justice.

:
\U? | mﬁ%m'/

3 |
DEPONENT
N

Verified at [/ RLAPLIA_ on this <&  day of November, 2023 that the

VERIFICATION

contents of the above-mentioned affidavit are true and correct to the best of my

knowledge, belief and ability and no part of it is false and nothing material has

23 \ﬁ’”% Qm:uo] H o

DEPONENT
By — M—
MBIy aTTiea DoTure e DY O eee uw(: Q

Japonam who Indentifited by 127 ] I —

T‘Iééa{r.!m.._..,........‘..J.Ati-=.-<.u:aa-'.& m"\.....&;@ rgr%&
vave sanshed myself by examining the

raponant that he/she understands the

sontents o affidavit and the copt
- and explained by me, Seriai
xd Thmis Received Ra. .

been concerned therefrom.
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
184538/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023 Date: 25/05/2023
To,
M/s
SHRI ASHOK KUMAR MISHRA(SAND STONE)
ARAZI NO. 180/2 AREA-1.01Ha, VILL. BHAGAUTIDEI, TEHSIL- Application Id-
CHUNAR, DISTRICT-MIRZAPUR(U.P.) 21225909

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI ASHOK KUMAR MISHRA(SAND STONE) located at ARAZI NO.
180/2 AREA-1.01Ha, VILL. BHAGAUTIDEI, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR(U.P.).
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. ThisCCA SHRI ASHOK KUMAR MISHRA(SAND STONE) granted for the period from 25/05/2023
to 31/12/2027 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Building Stone (Sand |30000 Cubic MetersY ear
Stone)

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Sand
Stone).

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time: from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Sand Stone)- 30000 Cu Meter/Y ear by opencast
and semi mechanized mining in 1.01 hectare leased area at ARAZI NO. 180/2 AREA-1.01Ha, VILL.
BHAGAUTIDEI, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR.

2. The proponent shall ensure the compliance of Hon’ble NGT orders passed in the OA No. 521/2022
Sampoornanand Vs State of U.P. in connection with adverse effects on the public and environment due to
illegal mining and blasting at higher intensity than the prescribed standard. Mining shall not be donetill the
resumption of mining activity by Hon’ble NGT.

3. In compliance of Hon’ble NGT order dated 24.04.2023, mining shall be done only after getting permission
from District Administration.

4. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide Letter No.
102/Parya/DEA C/Sandstone/M ZP/2016, Dated- 16.08.2016 and submit its compliance report to UPPCB.
5. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

6. The proponent shall submitted compliance report of condition imposed in EC within every six month.

7. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

8. The proponent shall establish Water sprinkling arrangement for dust suppression.

9. The proponent shall establish Effluent treatment system to treat the waste water from the mine.

10. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

11. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

12. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration.

13. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

14. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

15. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

16. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).

17. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

18. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

19. All trucks, tractors used in transportation of Building Stone (Sand Stone) shall be covered by canvas
sheet to prevent dust emission.

20. Water will be sprayed after loading activity (if Building Stone (Sand Stone) collected could be dry
condition)

21. The dust suppression measures like water spraying will be done on the haul roads and working areas.

22. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

23. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

24. Industry shall abide by directions given by Hon'ble Court, MOEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
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25. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

26. Consent fees if revised, shall be payable by industry from the date of its applicability.

27. Industry shall comply with the relevant provisions of Environmental Laws.

28. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Digitally signed by RAJENDRA

RAJENDRA SINGH swe

Date: 2023.05.26 18:44:40 +05'30'

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterly basis. Digitally signed by RAJENDRA SINGH
Igitally signe
RAJENDRA SINGH ' 53c2023.05.26 15:44:48 0530

Chief Environmental Officer (circle-2)
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Registered

«, . District Level Environment Impact Assessment Authority, Mirzapur
o District Magistrate, Mirzapur
To ) Chairperson of DEIAA
’ . Ashok Kumar Mishra Collectarate, Mirzapur 231001
[ ' Phone : 05442 252480, 05442 252340, 05442 257400
Owner, Email : mirzapurminsoffice@gmail.com

/0 Shri Ramakant Mishra

R/o Village- Bihara,

Tehsil- Karwi,

District- Chitrakoot,

Uttar Pradesh ,
Ref. No- /Parya/DEAC/Sandstone/MZP/2016 Date: \,G 0 R ,2016
ntal Clearance for Sand Stone (Building Stone) Mining at Ararji No. 180/2,

gyh: Environme one
| lei, Tehsil-Chunar, District-Mirzapur. (Lease Area-1.01 Heet.)

Villugc-l!lmg:mlic

Dear Sir,

Please refer to your application letter dated 23/07/2016 addressed to the Member Secretary,
DEIAA Committee, District-Mirzapur. The project proponent also submitted the Undertaking project
proponent and consultant that the all information/data submitted with regards to application for
environmental clearance is correct and true to best of their knowledge.

A presentation was made by the project proponent alongwith their consultant Ind Tech House
Consult. The proponent through the documents submitted and presentation made, informed the
committee that:

}s The environmental clearance is sought for Sand Stone (boulder mining) at Bhukhand Aaraji
No 180/2, Village- Bhagautidei, Tehsil-Chunar, District-Mirzapur, U.P. (Leased Area-2.50
acres).

2. The Izrojcct proposal falls under category “B-2” of EIA Notification, 2006 (as amended).

3. The mine lease area located between latitude N Pillar (A) 25°0524.35", (B) 25°02"38.55";
(C) 25°02'36.70", (D) 25°02'36.61" and Longitude E Pillar (A)82°58'41.51", (B) 82°58'42.41",
(C) 82°58'42.47", (D) 82°58'41.55".

4. Mining will be opencast and Semi-mechanized.

5. The water requirement will be limited to 09.15KLD and will be meet out from bore well/dug
wells for drinking purpose and pond/waste water for dust suppression.

6. Mining is proposed for Building Stone, Sand Stone and Quartizite as applied. The land used
for mining area is stony land in nature and lease area is not covered with any vegetation.

5 The ultimate depth of mining will be 03 meter (42 meters cumulative depth in the entire lease
period).
8. The mining operation will not be carried out in safety zone of any bridge or embankment or in

eco-fragile zone such as habitat of any wild fauna.

9. The annual production of 30,000M> /annum Sand Stone is proposed.

10.  Electric power will be used for site office & diesel genrator will be used for other activities.

I1.  The mining is proposed as opencast semi-mechanized type and for cleaning the face by
blasting will be done.

12.  This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.

13, Regarding the project no litigation is pending in any court.

Based on the recommendations of the District Level Expert Appraisal Committee (meeting
held on 30/07/2016) on the above said project, The District Environment Impact Assessment Authori gy
has decided to grant the Environmental Clearance to the title project for collection of 30,000 M/
annum Sand Stone from mining lease Area 02.50 acres is valid till lease period alongwith followirng

General and specific Conditions:


Ayush Mishra
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bers, enhancement of capacit

ernization and scope of working shall required prior envigof"““
my

per EIA notification. 2006 s ¢
No change in the ¢ e »

ale i i i : T
ads ndar plan including excavation, quantum of mineral and waste shall e

Mini i : :
l Ing will tfe carried out as per the approved mining plan. In case of any violation of min;
plan, the Environmental CJ i i : ning
Fou ; ) al Llearance given by DEIAA will be deemed null & vojd.

r ambient air quality monitoring stations shall be established in the core zone as well as in

the 'buffcr zone for RSPM, SPM, S0,, NO, monitoring. Location of the stations should be
decided based on the meteorological d

. A ata, topographical features and environmentally and
ccolognca.lly sensitive targets and frequency of monitoring should be undertzken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly up loaded on the company's website and also displayed at website.

Dut:} on ambient air quality (RSPM, SPM, 80,, NO,) should be regularly submitted to the
Regional office. MoEF & CC, Gol., Lucknow and the State Pollution Control Board / Central
Pollution Control Board once in six

months. :
Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed
in MoEF & CC notification noGSR/826(E) dt. 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying

arrangement on haul roads, loading and unloading and at transfer points shall be provided and

properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.

Workers engaged in operations of HEMM. etc. shall be provided with ear plugs / muffs and

health records of the workers shall be maintained.

0. Industrial waste water (workshop and waste water from the mine) should be properiy collected,
treated so as to conform to the standards prescribed under GSR422 (E) dated 19th May, 1991

and 31st December. 1993 or as amended from time to time. Oil and grease trap shall be

installed before discharge of workshop effluents.

i g area, ch
g technology, mod ange of Khasra num

W

10.  Personnel working in areas shall be provided with protective respiratory devices like mask and
they shall also be imparted adequate training and information on safety and h?aith aspects.

11 Special measure shall be adopted to prevent the nearby settlements from the impacts of mining
activities. : . .

12 The transportation of the materials shall be limited to day hours time only.

13. Provision shall be made for the housing the labourers within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water,
medical health care, creche etc.f ’I;]he hogsntxg may be in the form of temporary structures to be
letion of the project.
rc:movec:1 ;ftg;i’};:oiﬁﬁtal Managenfeni Cell with suitable qualified personnel shall be set-up
14. ﬁnzzfa:hc control of a Senior Executive, who will report directly to the Head of the
15 %rlia}r)]:—z?:c(:n;;roponcnt shall inform to the QEIAA, MoEF & ?C, Gol, Lucknow and Regional
" office, State Pollution Control Board regarding date of financial closures and final approval of
the project by the concerned authorities and the fiatc of start of land dcvclo;:fncm work.
16 The funds earmarked for environmental protection measures sha.ll be kept in separate account
" and shall not be diverted for other purpose. Year wise expenditure shall be reported to the
DEIAA Mirzapur, MoEF, and Regional office, State Pollution Control Board.
17.  The Regional Office, MoE.F & CC, Gol, Lucknow and State Pollution Control Board shall
" monitor compliance of the stipulated conditions. A complete set of documents, inc} uding
Form-1M, Prefeasibility Report ‘& Mining Plan Environment Impact Assess ent Report
Environmental Management Plan, Public hearing and other documents information shogig -
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given to Regional Office of the MoEF & CC, Gol, |
Z, Gol, Lucknow and State Pollution Control

5 Board. ¢ . { o
& A cO y of the environmental clearance shall ) p )
2 4 all be submitted by the Project Proponent 10 the

-al Bodies, Panchay: ok
Heads of the Loca , Panchayat and Municipal Bodies a > _
..t Proponent shall : tem nt loaat i pal Bodies as applicable in the matte
19. Tht_: Prq;:::li = 1;:1 e vcrr‘:yc:‘i‘:c? se at lea .lﬂ in two local newspapers widely (:.m’:;’:_f;}' ’ ¢
which S] | > o leter informi r language of the locality concerned, within 7 days of “:P-'fl’c' o
’ of the cled of the Ch:'lr'mcg“lng that the project has been accorded crwirr;r:rn:ntajl d:;;::w
' and a copy CIORERE etter is available with the District Level Envirc .
/ Assessment Authority (DEIAA), Mirzapur, i nvironment Impact
i r ne 5 it ha ;
20. The Projectt ll’:';c):m:t l:ns to submit h‘flf yearly compliance report of the stipulated prior
! environmen ce terms and conditions in hard and soft copy 10 the DEIAA Mirz e
15t June and 15t December of each calendar year. : Mirzapur on
The DEIAA may alter/modify the above conditions or stipulz .
) j s or stipulate any further ¢ fon
. terest of environment protection. d 4 condition in the
7. Concealing factual dalfi or submission of false/fabricated data and failure to comply with any
of the conditions mcntlopcd. above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act. 1946.

B. Specific Conditions:
2 etal clearance will be co-terminus with the mining lease period.

1. The Environ
7 2 Environmental clearance is subject to obtain forest clearance under Forest (Conservation) Act,
1980 as applicable.

wildlife conservation plan shall be prepared in consultation with the wildlife department and

implemented within six months. The plan shall comprise of in-built monitoring mechanism

with special emphasis to protection of Schedule- I species. The status of implementation shall
be submittal to the DEIAA Mirzapur.

4, Local employable youth shall be trained in skills relevant to the project for eventual
employment in the project itself and to the extent feasible. Outside people shall not be
employed.

5. A 50 m barrier of no mining zone all along the side(s) facing the nallah (if any) passing

through the lease area OF if passing adjacent the lease shall be demarcated and thick vegetation

of native species raised, Status of implementation shall be submitted to the Regional Office of

the Ministry on half yearly basis.
6 Sand stone lease depth of mining should be restricted not more than 20meter from surface.

7. Shelter belt i.e. Wind Break consisting of adequate tiers of plantations around lease facing the

human habitation, schnol / agricultural fields etc. (if any in the vicinity) shall be raised.

Blast vibration study shall be carried out and report submitted to the UPPCB/ DEIAA.

9. Personnel exposure monitoring for dust shall be carried out for the worker, and records
maintained.

10.  Need based assessment for the nearby villages shall be conducted to study economic measures
which can help in upliftment of poor section of society. Income generating projects / tools such
as development of IT fodder farm, fruit hearing orchards, vocational training etc. can form a
part of such programme. Company shall provide separate budget for community development
activities and income generating programmes. This will be in addition to vocational training
for individuals imparted to take up self employment and jobs.

11.  Land-use pattern of the nearby villages shall be studied and action plan for abatement and
compensation for damage to agricultural land/ common property land (if any) in the nearby
villages due to mining activity shall be submitted to the Regional Office of the Ministry within
six months. Annual status of implementation of the plan and expenditure thereon shall be
reported to the Regional Office of the Ministry from time to time.

12, Rainwater harvesting shall be undertaken to recharge the groundwater sources. Status of
implemcntat‘ton shall be submitted to the Regional Office of the Ministry within six months

and thereafter every year from the next consequent year.

3
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ij:““c‘x;i!c Matting or other suitable |n.\l0"‘-ﬂ'.;“llh\ I be protected ® ining
Wl be carried out at the dump slopes. Dumps 1‘3 . to the Jppro\‘cd ml f
cordance K : ps and cocC
eda -« Adequate YT
| nallahs O

‘\‘J.Su[\\\s
ining Walls:

by reta! Trenches

m:::id";‘m_-‘:lcm-cm plan should be in .\c\ :
SURd drains (as applicable) shall be construct
Nsul;!r intervals to arrest silt from being carrie :
(h:i::‘;:':‘ff‘“”)' _l‘lugs shall be c\?nsm,c[‘cd:m‘_“‘: S“S:ca:l rvals sh;lll‘ be Cf“:,ne O ble) for
rough the ML area and silts arrested. De- silting at 1€ be ~onstruc“-d oy pP_ o safety
Garland drain of appropriate size, gradient and length shall be deiancd keeping 0 i T -
'both mine pit and for waste dump and sump capacity shall be “-; y and maximum discharge
AN over and above peak sudden rainfall (based ot " f dequate ret
in the area adjoining the mine site. Sump capacity shall e ul acted a
- ‘3“0“‘ proper settling of silt material. Sedimentation pit o
Ol e garland drains and de-silted at regular intervals.
('f\‘uf!d:\\‘;ucr in the core zone shall be regularly monitored for ¢
' mining activity and records maintained. The monitoring d
l‘t‘gso.n_al office of the Ministry regularly. Further, monitoring poin
the'mu.:e and drainage in the direction of flow of ground water s
maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regular!)'
moni{ored at locations of nearest human habitation (including schools and other.PUth
amenities located nearest to sources of dust generation as applicable) and records submitted to
the Regional Office of the Ministry.

Occupational health and safety measures for the workers including identification of work
re!ated health hazards, training on malaria eradication, HIV and health effects on exposure to
mineral dust etc, shall be carried out. The company shall engage a full time qualified doctor
who is trained in ocupational health. Periodic monitoring for exposure to respirable mineral
dust on the workers shall be conducted and records maintained including; health records of the
workers. Awareness progamme for workers on impact of mining on their health and
precautionary measures like use of personal equipments etc. shall be carried out periodically

Review of impact of various health measures undertaken (at interval of five years of less) shall
be conducted followed by follow up action wherever required.

Top soil (if any) and solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for reclamation and
rehabilitation of mined out area in accordance to the reclamation plan of approved mining plan.
Top soil shall be separately stacked for utilization later for reclamation and shall not be stacked

any) flowing
d out.

\lar inte

ention period
t the corners

1 50 years d
also provid
s shall be cons

ontamination and depletion due
ata shall be submitted to the
ts shall be located between
hall be set up and records

along with over burden. .
Overburden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active

for long period. The maximum height of the dump shall not exceed 30 m, each stage shall
preferably be of 10 m and overall slope ot: the: dump shall not exc_eed 28°. The OB dump shall
be backfilled. The OB dumps shall be sm-emfﬁcally vegetated with suitable native species to
prevent erosion and surface run off. Momtormg qnd management of rehabilitated areas shall

e vegetation becomes self-sustaining. Compliance status shall be submitted to

i il th

f}?:.tgllli]rfi:t?; of Enviromnent & Fprcsts on s_ix.month!y basis. .
Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by

dian Bureau of Mines / other ComPetcnt Authority. '
Indian tation shall be raised in the ML area haul roads, OB dump sites etc. Green belt
Adequate plansh?‘;l be carried out considering CPCB guidelines including selection of plant
deve.lopment- onsultation -with the local DFO / Agriculture Department. Herbs and shrubs
species and in € art of afforestation programme besides tree plantation. The density of the
shall also 120{:: i:l gccOrdance to the approved mining planshall not be less than 2500 plants per
trees shou
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programme: Details of year wise affores ;S She |
w By Lt aren shall be submitted to the Regional Off
23 jrepular monitoring of ground water level fleo of ¢
petwork of existing wells and Hm-.lrm,limll :'l:."’ ot
monitoring shall be carried out four “”;‘“: Woplezometers during the minin
| ; & a yer C % operation, T
(August), post-monsoon (November) and wim:: ('1 JEAr pre-monsoon (/‘-s:ril-'?'/lf:wd““n' s
regularly sent to MollF. Central Ground W'-" anuary.) and the data thus u:llrjf)t’ S ohatt G
Ciround Water Board. ater Authority and Regional i ”1“;d -
) . ' . 4 recis o P
Adequate alr monitoring stations shall be installed | o, Central
and 'lhc lt;:;a;_;!l'i ulI ullnlm.'nl air quality shall h;- r';'.,',';,l;:m"‘ ul’ human habitations near the mine
{ . ™r v - & al € 7 " L z ¢
Regiona ice of the Ministry, The monitored date "_', ‘f"' regularly submitted 1
loaded on the c any’ i «d data for criteriz ke
uploac company’s website and also displayed at i "
25. The waste water from the mi ‘ ' B0 8 project site,
’ discharging in to the nulur-:l”::fm..ﬂlml-l be treated to conform to the prescribe stands
be rc'vlli"lll monitored al stream, ‘The discharged water from the falling ; andards before
gul ‘y ' ,,.u and report submitted 1o the 20, Minis  Taliing Jam (if any) shall
the State Pollution Control Board, 0. Ministry of Environment & Forests and
Vehicular emissions she . ke
26, |r:|I1' nrl-nic'::l:;”lm";‘ .‘,h’all be kept under control and regularly monitored. Vehicle
sportation o mineral and others shall have valid permissions as pres bcli inder ,‘Cd -
BA otor Vehicle Rules, 1989 and its amendments "l’ran‘iportéiion of ‘m? H’? h ”u;'xdcr —
uring day time. T ic 2 i i " EEVIEPRRERE 00 )
ruimlﬁc cyncll:)]: {hc ‘vch;]c'lcs transporting mineral shall be covered with a tarpaulin )orcr:)t;l/
! - ; »hl;“v" 50 1 ‘{t no duf;t particles/finc matters escape during the course “f
ransportation No overloading of mineral for transportation shall be committed. The t E
transporting mineral shall not pass through wild life sanctuary . e
27 Prior permission from the Comp i ‘
! $ etent Authority shall be obtai i
' in
dhiegll i ed for extraction of ground
28.  Action plan. for lmpIcmf:ntation with respect to suggestions / improvements and
rccommcpc!atlons made during public consultation/hearing (as applicable) shall be submitted
to t.hc Ministry and the State Govt. within six months. (no public hearing is conducted for
projects less than 5 ha arca of B2 category)
29. t/; ﬁ;alnrgnr;] f;l?§urc plan, a.long with details of Corpus Fund, shall be submitted (if applicable)
the inistry of Environment & Forests & DEIAA, SEIAA UP, 5 years in advance of

final mine closure for approval.
30, Solid waste material viz gutkha rappers, plastic bags,
project activity will be separately stored in bins and manage

rules.
31, lssues raised during public presentation be strictly complied during operation phase. (no public

hearing is conducted for projects less than 5 ha area of B2 category)
12, Project proponent should maintain a register for information on (a) Quantity of material

excavated / collected (b) manpower and (¢) Number of Trucks deployed for transportation of

mineral per day.
33, In case project falling within 10 Km area of wild life sanctuaries a clearance from the
Board of Wild Life is to obtain even eco-sensitive zone (ESZ) has not been earmarked.
14,  Project does not fall under any buffer zone of no-development as declared/identified under any

r

L, 1he company shall involyve

l J I’f' e

mmmj: iJlf'l:;llfiu,fll’lp}w}m‘p for plamtation
& ncluding rehabilitati y o

(L& P/h“l';”y every year ’ljl“"”n of mined

ality sha i
/ shall be carried out by establishing a

ANon progy

24.

s shall be regularly

glasses etc. to be generated during
d as per Solid Waste Management

National

ut considering CPCB guidelines including
th the local DFO/ Agriculture Department
me besides tree plantation. The

Details of year wise
hall be submitted to the

law.

35, 33% Green belt development shall be carried 0
selection of plant specics and in consultation Wi
Herbs and shrubs shall also form a part of aforestation program
company shall involve local people for P!antatior) programme.
afforestation programme including rehabilitation of mined out area s

Regional Office, MoEF, Gol, DEIAA Mirzapur every year.
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e pr
Cond:is: pProject pr ' " i
Onditiong Spcci{]c Proponent will have to submit approved plans and prop

ne DEIAA/SF{,\?\/‘H th‘c‘l-‘,nvironmcnlul Clearance within 03 months of |ssunn' "
] MOEF reserves the right to revoke the environmental clearance,

are not | .
ntal C‘;nlgl]?tmcmcnlcd to the satisfaction of DEIAA/ SEIAA/ MoEF may 1mpos
\ io : " sfa .

This is to o N$ or modify the existing ones, if necessary-

.- o isi r
Notification No. S Oqultssl YOu to take further necessary action in matter as-per prow;;'long_oi.c
the authority ag Pl'c.s 33_(b) dated 14/09/2006, as amended and send regular compliance

cribed in the aforesaid notification. /

(Ratn Priya)
Member Secretary,

DEIAA, Mirzapur (U.P.)/
No\o)-— ....... /Parya/DEAC/ SDM-Sadar, Mirzapur
MPHMG Dated: As Above
1 The Principal $ and necessa t action to:
5 Tiie Cha pal Secretary, Environment, U.P. Govt., Lucknow.

e. airman SEIAA Dr. Bheem Rao Ambedker Paryavaran Parisar, Directorate of

Environment Uttar Pradesh.
Ad\_nsor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
4, Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region),
Kendriya Bhawan, 5th Floor, Sector-A, Aliganj, Lucknow.
Director, Department of Geology & Mining, U.P. Lucknow.
District Magistrate, Mirzapur, U.P.
The Member Secretary, U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar,
Lucknow. N
2. Copy for Web Master/Guard file.

als incorporating the
ce of this clcara_nce.
it conditions
e additional

Gazette
ports to

3.

Novw

(0\59 ‘\b

- Member @cr tary,

DEIAA, Mirzapur (U.P.)/
SDM-Sadar, Mirzapur
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TA Eli Onginal tor Buyer
- ' I Invoice ﬁn. Invoice Date
A B MARKETING
JHAGGA DHOBI KI GALI T-000073 09/11/2023
WELLESLAYGANJ MIRZAPUR < )
Mode/Terms ol Paymenl b-Way il N
Phone : 7379343000 ' ’ W
E-Mail : a.b.marketingmzp@gmail.com CREDI
GSTIN : 09AAXFAA4580G2ZX . - )
Buyer Discriplion Pa
rly Order No Transport
KAMADGIRI TRADERS ’
VILL BIHARA POST PILIKOTHI. KARWI,
CHITRAKOQ! State 09 S
Terms of Delvery
Phone No Account No. - 50301640200
Emad IFSC - IDIBO0OM709
GBTHI : MI0ABPMNIRIZO Bank - Indian Bank, Mirzapur
Sl Description of Goods HSN/ GSTﬁ Quanbily | Rale Tl_‘w [hise ".'._I- Amaount
No SAC N
1. | SOLAR STRECT LIGHT POLE SYSTEM 8543 12% 2 PCS 206044 PCS (000 [41208.80
SGST 6 % 2472.53
CGST6 % | 2472.53
Roundolf . 0.14
.
o
Tolal 46154.00
Amount Chargeable (in words) t 5O
Rs. Forty Six Thousand One Hundred Fifty Four Only _
HSN/SAC Taxable Central Tax State Tax lotal
Value Rate| Amount Rale | Amount | Tax Amount
8543 4120880 | 6% | 247253 6% | 247253 4545 06
Total 41208.80 4945 06

Tax Amount (in words)

Company PAN- AAXFA4580G__

ills not pand due date will attract 24% interest
All dsputes subjecl to Junsdication only
Prescnbed Sales Lax declaration will be given

“Goods once sold will not be taken back or exchanged "

Four Thousand Nine Hundred Forty Five & Paisa Six Only

Company Bank Details

ik Tohiomy Bank. Mirzogior
Aciount Noo S0 1640200
S0 TEREOOOM J 00

Customer Seal and Signature

for A B MARKETING

Authonscd Signatory

Our Sofware MARG Efp 190521844

— e et
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A B MARKETING
JHAGGA DHOBI KI GALI
WELLESLAYGANJ MIRZAPUR

Phone : 7379343000

E-Mail : ab.marketingmzp@gmail.com

GSTIN : 09AAXFA4580G2ZX

"4M13

Invoice No.

T-000076

Mode/Terms of Payment

CRU (]

Buyer Discoption

KAMADGIRI TRADERS
VILL BIMARA POST PILIKOTHI KARWI,

CHITRAKOOT State (0

Parly Order No

. Terms ol Delvery

Invoice Dale

09/11/2021

'u'u'n]" Hill N

Transpont

Tax Amount (in words)

Company PAN- AAXFA45B0G

Hi's not pad due date
Al disputes subject to Junsdication only
Vs bl Sales Tan des Laration will Dee ipvien

“Goends once sold will not be taken back or exchanged.”
woll attract 24% interest

Four Thousand Nine Hundred Forty Five & Paisa Six Only

Phone No Account No. - 50301640200
Emad IFSC - IDIBO0OM709
GSTIN : 09BABPMIY 15L1ZQ Bank - Indian Bank, erlipul
‘.ill1 Description of E;uods HSN/ GSTY (Ju H-G Rate Jn r| Disc%)  Amaunt
No SAC B _ # . -
1. | SOLAR STREET LIGHT POLE SYSTEM 8543 12% 2 PCS [20604.4 Pcs 000 |41208.80
|
|' |
SGST6 % 2472.53
CGST 6 % } 12472.53
Roundoff - 0.14
l
|
I
I
| |
| |
| |
|
| | |
Total N ) 46154.00
Amount Chargeable (in words) bt 801
Rs. Forty Six Thousand One Hundred Fifty Four Only o -
HSN/SAC Taxable Central Tax _ State Tax Teta
Value Rate J\ﬁ‘ﬂl.l.l"ll Rawe _.F_\IY.‘CI:":_: - ) I-'f Amoun!
- 8543 4120880 | 6% | 247253 | 6% | 247253 At
,_______ Total 41208.80 . l 1494506

Company Bank Details

Acconit No
ISC HEYTROOKSA F O

Customer Seal and Signature

ok titiaaes ok B zapnn
SO0V GAMRD

for A B MARKETING

Authonised Swnator,

“Our Semaare MARG Erp 1908218501
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A B MARKETING
JHAGGA DHOBI KI GALI
WELLESLAYGANJ MIRZAPUR

Phone : 7379343000

E-Mail : a.b.marketingmzp@gmail.com

GSTIN : 09AAXFA4580G2ZX

"420%

Mode/Tarms ol Payment

Invoice No.

T-000083

CREDI

Buyer Discnplion

KAMADGIRI TRADERS
VILL BIHARA POST PILIKOTHI, KARWI,

CHITRAKOOT State 09

Phone No
F mal
GSTIN : 09BABPMI115LIZQ

Terms of Debvery

Party Order No

Account No. - 50301640200
IFSC - IDIBD0OM709
Bank - Indian Bank, Mirzapur

Onginal 1or Buyen

Invoice Date

10/11/2023

F-Way Bill No '

Transpoe!

SI{ Description of Goods HSN/ | GST8]  Quantty | Rate | Per | Disctel  Amount
No SAC - -
1. SOLAR STREET LIGHT SYSTEM 9405 12% 2 PCS [21039.3 PCS  |0.00 [42078.56
! 2524.71
CaSTé % 252471
Roundolf | 0.02
| |
i
[ 1
S E— . J _1_ !
Total 47128.00
Amount Chargeable (in words) E&OE
Rs. Forty Seven Thousand One Hundred Twenty Eight Only ) ‘
HSNISAC Taxable Cential Tax _State Tax Tota '
Value Rate| Amoun! Rate | Amount Lax Amount |
- G405 4207856 | 6% | 2524 /1 | 6% | 2524 504942 |
I Total 42078.58 . 5049 42

—— =

Tax Amount (in words)

Company PAN- AAXFA4580G

Balls not paid doue date will abtroct 24% inleres
Al disputes subject to Junisdication only
P Obed Sales Lax oo Laration will b given

1

Customer Seal and Signature

“Goods once sokd will ot be taken back or exchanged

Five Thousand Forty Nine & Paisa Forty Two Onl;_

Company Bank Details

Ik
Mool Mo
IS TEYROO0R 04

Prantionns Wik AV £og i
SO40 T

1000

_— - 4

for A B MARKETING |

Authonsed Signatory '

Ot S0fware MARG Erp 190818500
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A B MARKETING
| JHAGGA DHOBI KI GALI
WELLESLAYGANJ MIRZAPUR
Phone : 7379343000
E-Mail : a.b,marketingmzp@gmail.com

GSTIN : 09AAXFA4580G2ZX

Invoice No.

T-000084

CREDIT

Buyer Discriplion -

KAMADGIRI TRADERS
VILL BIMARA, POST PILIKOTHI KARWI

CHITRAKOOT State 09

Phone No
Emad
GSTIN : 09BABPM3115L1ZQ

Terms of Dehvery

Mode/Terms ol Payment

Party Order No

Account No. - 50301640200

IFSC - IDIBOOOMT09

Bank - Indian Bank, Mirzapur

Qnginal tor B

Invoice Dale

10/11/2023

E-Way Bill No

Transport

—
Tax Amounl! {in words)

Company PAN- AAXFA4580G

Pt not pasd doe date wall attragl 24% interest
AN disputes sublect o lunsdication only

“Coods once ol will not be taken back or exchanged.”

Two Thousand Five Hundred Twenty Four & Paisa Seventy Two 6nly

Company Bank Details

Hovik

(IR

Povctiary ok, N sapun
Ao No

HOXOTHAND/O0

TOTHIOOM 2009

Prasse tilsd Sates Tan declaration will be gpven
e

Customer Seal and Signature

Our Sofware MARG Erp 7908218540

for A B MARKETING

iyeel

[ T
Sl Descnption of Goods HSN/ | GST% Quanlity | Rale Per | Disc%)  Amount
No 1 SAC . _ _
1.| SOLAR STREET LIGHT SYSTEM 9405 12% 1 PCS 210393 pCs (000 | 21039.28
SGST6 % 1262.36
CGST6 % 1262.36
|
|
- Total B 23564.00
Amount Chargeable (in words) [ &0t
Rs. Twenty Three Thousand Five Hundred Sixty Four Only - -
___-_ o HSNISAC Taxable Central Tax State Toax lata
Value Rate| Amount | Rate | Amoun Lax Amount
- 9405 2103028 | 6% | 126236 | 6% | 1267 3 7524 12
) Total 21039.28 252472

Authonsed Signatory
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ANNEXURE - 4

email : etslab2012@gmail.com

ENVIRO-

TEUH SERVICES @ Gul \

An Analylical Laboralory SO 45001

(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, 5.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

Websile  www.etslab.in | Ph. 9911516076, 9811736063

TEST REPORT NO..

ETS/2904-1/01/2017

TEST REPORT

DATE OF REPORT: 16.01.2017

AMBIENT AIR MONITORING AND ANALYSIS REPORT

Name And Address of Customer

Date of Monitoring

Analysis Start Date

Analysis End Date

Duration Of Monitoring

Time Of Monitoring

Sample ID No

Sampling Done By

Sampling Location

Sampling Method _
Sampling Machine Placed At Height
Weather Condition

Wind Direction

Equipment Used

-

M/S, SHRI ASHOK KUMAR MISHRA QWNER,
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

11.01.2017
13.01.2017
16.01.2017
11.01.2017 To
10.30 AM Ta
29041

ETS STAFF

5 METER AWAY FROM UNIT
ETS/STR/AIR-01

1.5 METER FROM GROUND LEVEL
CLEAR Ambient Temperature:
E Tow

Respirable Dust Sampler (PMig) +

12.01.2017

10,30 AM (COfor 1.0 Hrs.}

220 °C

Fine Particulate Sampler (PM2 5)

MNubg:-

Farmat Mo ETS/LAB/TR-01, Issue No

| S. No. Test Parameter ~Unit | Result | Specification/Limit | Test Method |
(As per CPCB)
1 | Particulate Matters,(PMyo) Lg/m? 786 | For24Hrs=100 | IS 5182 (Part-23) |
2| Patticulate Matters, (PMzs) | pgim® | 430 For 24 Hrs =60 IS 5182 (Part-24) |
3 | Sulphur Dioxide, (SO2) Lg/m? 17.2 For24Hrs.=80 | IS: 5182 (Part-2) |
| 4 | NiogenDioxde(NO:) | ygm® | 316 | Foroat=eo s 5182 (Part6) |
5 Carbon Monoxide, (CO) mgim? 0.32 For8Hrs.=2/For 1 Hrs =4 | |S 5182 : Part 10
Ij‘i Suspende:i PECUEIE-MESESPH}_._ __pg_fm3 | EE_U iz For 24 Hrs =é‘:DU |SZ;-82_-{P;-;53
*EYAEnd of Test Report**#*=
| Iﬁ . ) Page 1 of 1 Fﬂlﬁm __5 e: C} E?ﬁ-‘ﬁ‘?es
i i AUT EDSIGNATORY

05, Date 01.04.2015, Amd. No. 04 Date 01.04.2019! Lab 'rﬂ‘{?harge

L. Test reports without ETS LAB HOLOGRAM are not issued by vur laboratery,

2. The results indicated only

refer to the tested samples and lsted applicable parameters,

3. No complaint will be entertained if received after T days of issue af test report,

4. Owur liability is limited to invoice value only,

5. The sample shall be destroyed after 15 days & Binlagical / Perishable sample shall be destroved immedintely after issue of test report.

t. This test report shall not he used in any advertising medin

or as evidence in the court of Law without prior written permission of the laboratory,
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ANNEXURE - 4


P, ¢
ENVIRO-TECH SERVICES @ G
e ﬁw@&szﬁ&mw .IS'D 45001
—_— (A GOVERNMENT APPROVED LAB)
ETS-LAB Plot No. 1/32, S.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
SRR email : elslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736063
¥ TEST REPORT
TEST REPORT NO.: ETS/2904-2/01/2017 DATE OF REPORT: 16.01.2017
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer :  M/S, SHRI ASHOK KUMAR MISHRA QWNER
5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P
Date of Monitoring o 11.01.2017
Monitoring Start Date o 11.01.20M7
Monitoring End Date : 12.01.2017
Duration Of Monitoring : 24 HOURS
Sample ID No : 2904-2
Monitoring Done By : ETS STAFF
Sampling Location : 5 METER AWAY FROM UNIT
Sampling Method : ETSISTP/NOISE-O1
Category Of Area : INDUSTRIAL AREA
S. TestParameter | Unit | Result | Specification/Limit | Test Method |
~ No. B e (As per CPCB) | |
| |DayTimeNoiselevel | leqdB(A)| 695 | 75 IS: 9989
2| Night Time Noise Level Leq dB (A) | 473 70 IS: 9989
Remark: Day time is reckoned in between 06.00 AM. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 06.00 A.M.
****End of Test Report*****
; - I‘ - : W Fﬂ‘f Eﬂ‘.f,"." O { i
o RPN S HECH Fra
=/ Vo) Page 1 of 1 _ Bs5
:'.ill'g'{!Eg%D BY .!.I ( A
! Lt ; _J-.!:.:L_‘ " Rl i1
e BETA AUTH&@SE’R {iGrkaory
LA Format No ETS/LAB/TR-02, Issue No. 05, Date 01.04,.2019, Amd. No. 04 Date 01042019 = C'1arge
Nole:-

L. 'l_"'“ reports without ETS LAB HOLOGRAM are not issued by our laboratory.

2. 'I.JH: results indicated only refer to the tested samples and listed upplicable parameters,

3. No complaint will be entertained if received after 7 days of issue of test repaort,

4. Our liability is limited to invoice value only,

3. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroved immediately after issue

T : . of test repori,
& This test report shall not be used in any advertising media or as evidence in s

the court of Law without prier written permissivn of the laboratory,




ENVIRO-TECW SER VICES @ Gude

n ﬂﬁafgﬁmffr. ISO 45001
— (A GOVERNMENT APPROVED LAB)

ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 8911516076, 9811736063

: ' TEST REPORT
TEST REPORT NO.:  ETS/2904-3/01/2018 DATE OF REPORT:  16.01.2018
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer M3, SHRI ASHOK KUMAR MISHRA OWNER

S5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

Date of Monitoring ;o 11.01.2018

Analysis Start Date : 13.01.2018

Analysis End Date : 16.01.2018

Duration Of Monitoring : 11.01.2018 To 12.01.2018

Time Of Monitoring 1035 AM To 10.35 AM {CO for 1.0 Hrs.)

Sample ID No : 2804-3

Sampling Done By . ETS STAFF

Sampling Location : 5 METER AWAY FROM UNIT

Sampling Method : ETS/STP/AIR-01

Sampling Machine Placed At Height : 1.5 METER FROM GROUND LEVEL

Weather Condition : CLEAR Ambient Temperature: 0 0C

Wind Direction : E ToW

Equipment Used 1 Respirable Dust Sampler (PMig) + Fine Particulate Sampler (PM: s)
i S.No. | Test Parameter |  Unit Result Specification/Limit | Test Method
| L - B i (As per CPCB) | .
1| Parliculate Matters(PMo) | pgim® | 756 For24 Hrs =100 | IS 5182 (Part-23) |
|2 |Particulate Matters (PMzs) | pgim®. 48.0 For24 Hrs.=60 | IS 5182 (Part-24) |
_3 Sulphur Dioxide, {SG:} o pgfm3_ | 15.4 For 24 Hrs.=80 IS: Emmf} |

—rNitngen Dioxide(NOz) | pgim® | 348 For24 Hrs.=80 | IS: 5182 (Part6)
§ IF Carbon Monoxﬂe (CDJ r"l"lg.lTl'f'I"J-L []I_:EE 1= For 8 Hrs = 2.'|=._-,. 1 Hrg = .1,_ JSEBE . I_;‘Elr‘t 10
6 LSuspended Particulate Matters.(SPM) pgim* | 431.0 I For 24 Hs=600 | IS: 5182 (Part-4) |

*****End of Test Report**+++

1 Services

Page 1 of 1 For E/HY—E ‘

SIENATBRY

Farmat No ETSILAB/TR-01, Issue No. 05, Date 01.04 2019, Amd. No. 04 Date 01,04 2019 In-charge

Mote:-

« Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

. The results indicated only refer to the tested samples and listed applicable parameters,
. No complaint will be entertained if received after 7 days of issue of test
- Qur liability is limited to invoice value only.

- The sample shall be destroved after 15 days & Bivlogical / Perishable s
. This test report shall not be used in any advertising media or as evi

report.

ﬂ-u..;.-;HH_

nmple shall be destroyed immediately after issue of test re part,
idence in the court of Law without prior written permission of the laboratory.

e




ENVIRO-TE SERVICES @ Guié

An Analylical Labaralory

1SO 45001
(A GOVERNMENT APPROVED LAB)
ETs-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
:f"‘}‘t ,E. - email : etslab2012@gmail.com | Websile : www.etslab.in | Ph.: 9911516076, 9811736063
. TEST REPORT
TEST REPORT NO.; ETS/2904-4/01/2018 DATE OF REPORT: 16.01.2018
AMBIENT NOISE MONITORING REPORT

Name And Address of Customer : MIS, SHRI ASHOK KUMAR MISHRA QWNER

S/0 SHRI RAMAKANT MISHRA RO VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

Date of Monitoring ;o 11.01.2018

Monitoring Start Date ¢ 11.01.2018

Monitoring End Date : 12.01.2018

Duration Of Monitoring : 24 HOURS

Sample ID No ;o 2904-4

Monitoring Done By : ETS STAFF

Sampling Location : 5 METER AWAY FROM UNIT

Sampling Method 1 ETS/STR/NOISE-01

Category Of Area : INDUSTRIAL AREA -
s | ~ Test Parameter | Unit Result | Specification/Limit | Test Method |

No. | ~ (As perCPCB) i

| 1| Day Time Noise Level [Leg dB(A) | 694 75 | 1s: 9989
2| NightTime Noise Level Leq:dB(A) | 462 | 70 IS: 9989

Remark: Day time is reckoned in between 06.00 AM. and 10.00 P.M.
Might time is reckoned in between 10.00 P.M. and 06.00 A.M.

*****End of Test Report*****

Page 1 of 1 For Epwirsy |, \ Services
GHECKED BY ) P
SHRABDHA GUPTA AUTHORZERSIGNATORY
{475 7 FormatNo ETS/LABITR-02, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.2018_ah I11-cha rqe

Naote:-
L. Test reports without E'TS LAB HOLOGRAM are not issued by our
L The results indicated oily refer to the tested sam 3
3. Mo complaint will be entertained if received
4. Our liability is limited to invoice value only.,
5. The sample shall be destroyed after 15 da}:s & Diological / Pe
6. This test report shall not be used in any advertising medin or

labwratory,
ples and listed applicable parameters,
after T days of issue of test report,

rishuble sample shall be destroved immediately afier issue of
as evidence in the court of 1,

test repuort.
aw without prior written permission of the laboratory,
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ENVIRO-TEEH SERVICES @ Gcudf

(A GOVERNMENT APPROVED LAB)

1SO 45001

ETS-LAB

Plot No. 1/32, §.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

TEST REPORT NO.:  ETS/2804-5/01/2019

T email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 8911516076, 9811736063
— U E T
Y
7115

TEST REPORT

DATE OF REPORT:

AMBIENT AIR MONITORING AND ANALYSIS REPORT

Name And Address of Customer

M/S, SHRI ASHOK KUMAR MISHRA QWNER

5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,

TEHSIL- KARWI, DISTRICT-CHITRAKOOT U.P

Date of Monitoring 12.01.2019

Analysis Start Date 14.01.2019

Analysis End Date 17.01.2018

Duration Of Meonitoring 12.01.2018 To 13.01.2019

Time Of Monitoring 10,30 AM To 10.30 AM (CO for 1.0 Hrs.)
Sample ID No 2904-5

Sampling Done By ETS STAFF

Sampling Location
Sampling Method
Sampling Machine Placed At Height

5 METER AWAY FROM UNIT
ETS/STP/AIR-01
1.5 METER FROM GROUND LEVEL

17.01.2019

Weather Condition CLEAR Ambient Temperature: 220 0C
Wind Direction E ToW
Equipment Used Respirable Dust Sampler (PMqo) + Fine Particulate Sampler (FM: 5)
S.No. | Test Parameter Unit | Result Specification/Limit | Test Method |
| | | “Aspercpce) | |
1 | Particulate Matters, (PMic) ugm* | 756 | For24Hrs=100 | IS5182 (Part-23) |
2 | Particulate Matters,(PMzx) pg/m? ' 48.0 | For 24 Hrs.=80 | IS 5182 (Part-24)
3| Sulphur Dioxide, (SOz) ugim* | 15.4 For24 Hrs=80 | IS: 5182 (Part-2)
4 | Nitrogen Dioxide, (NO2) ug/m® | 348 For24 Hrs.=80 | IS: 5182 (Part-6)
5 | Carbon Monoxide,(CO) | mgim® | 037 | ForgHrs=2/Foriths=4 | IS5182:Part10
6 | Suspended Particulate Maliers,(S_PM] _p_gp’rr;?'_ T 43_50__ | ForzaHs=600 rIS: 5_132_{P_E'|?-4}_-
- +**22pnd of Testﬁpoﬁ“_“_’
o/ P For Envirer Tech Services
cH'Eg age 1 of 1 or a mﬁ}ﬁ orvices
9.'14{_;_ _: AUT D SIGNATORY

Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04 2019, Amd. No. 04 Date 01.04 2019 Lab In-charge

Mote:-

‘ :I:Esl reports without ETS LAB HOLOGRAM are not issued by our laboratary,

« The results indicated only refer to the tested sumples and listed applicable ]mrmu-c:un:,
. No complaint will be entertained if received after 7 days of issue of test report,

- Dur liability is limited to invoice value only,

« The sample shall be destroyed after 15 days & Biological / I*
. This test report shall not be used in any advertising media

e T e —

o

erishable sumple shall be destroyed immediately after issue of fest report,
or as evidence in the court of Law without prior written permission of the laboratory,

e ————




N ENVIRO-TEVH SERVICES @ GuiF
5] D) X G al ideliy 15045001

e (A GOVERNMENT APPROVED LAB)

ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

Lﬁ\‘? email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736063

_‘:‘w‘? .‘ g
: %ﬂﬁﬂ TEST REPORT

TEST REPORT MNO.: ETS/2804-6/01/2019 DATE OF REPORT: 17.01.2019
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer : M/S, SHRI ASHOK KUMAR MISHRA OWNER

S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT U.P

Date of Monitoring : 12.01.2019
Monitoring Start Date :12.01.2019
Monitoring End Date : 13.01.2019
Duration Of Monitoring : 24 HOURS
Sample ID No : 2004-6
Monitoring Done By : ETS STAFF
Sampling Location : 5METER AWAY FROM UNIT
Sampling Method : ETS/STP/MOISE-O1
Category Of Area : INDUSTRIAL AREA -
[ & ] Test Parameter [ Unit Result | Specification/Limit | Test Method
No. (As per CPCB) i
| Day Time Noise Level | LegidB(A) | 652 | 75 IS: 9989
2 | Night Time Noise Level leqdB(A)| 438 | 70 TIs: 9989

Remark: Day time is reckoned in between 06.00 AM. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 06.00 A.M.
**=+*End of Test Report™™**

e

R

=
'r{‘

N Page 1 of 1

L

A

EEEC D'8Y)| - e

| SHREDDHAGUPTA P SIGNATORY
W iyl I taliigl WL
\‘\Q*\ /A Format No ETS/LABTR-02, Issue No. 05, Date 01 04,2019, Amd. No. 04 Date 01042019 . -,

g 2 an In-charge

Mt

1. :l'l.*.st reports without ETS LAB HOLOGRAM are not issued by our labwratory.

2. l.‘hu results indicated only refer to the tested samples and listed ;|[}|:Ilv:ahll: |:.'1r|.||||:1.-11'r5.
3. No complaint will be entertained if received after 7 days of issue of test report.

4. Our liability is limited to inveice value only.

5. The sample shall be destroyed after 15 days & Biological / Perishable sumple
6. This test report shall not be used in any advertising media or as evidence in

shall be destroved immediately aflter issue of test report.
the court of Law without prior written permission of the laboratory.




ETS-LAB

email : et

slab2012@gmail.com |

ENVIRO-TEOM SERVICES

¥ ﬁﬂﬁ".‘fl’dﬂﬂjfﬁfwﬁ‘w
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TEST REPORT NO..  ETS5/2904-7/01/2020

TEST REPORT

DATE OF REPORT:  16.01.2020

AMBIENT AIR MON[TORING AND ANALYSIS REPORT

Name And Address of Customer

Date of Monitoring
Analysis Start Date
Analysis End Date
Duration Of Menitoring
Time Of Menitoring
Sample ID No
Sampling Done By
Sampling Location
Sampling Method
Sampling Machine Placed At Height
Weather Condition
Wind Direction
Equipment Used

S.No. | Test Parameter

1 Pamcula‘te Matters, (PMio)

M/S, SHRI ASHOK KUMAR MISHRA QWNER

S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P
11.01.2020
13.01.2020
16.01.2020
11.01.2020 To
10.35AM  To
2904-7

ETS STAFF

5 METER AWAY FROM UNIT
ETS/STP/AIR-01

1.5 METER FROM GROUND LEVEL

12.01.2020

10.35 AM  (CO for 1.0 Hrs)

2 - Particulate Matters,(PMas)
Sulphur Dioxide, {502}

Nitrogen Dioxide, {NDz}

3
4
5
6

Suspended Particulate Matters {SPM}

M-

L. Test repurts without ETS LAB HOLOGRAM are not issued by our laboratory,

I The results indicated only refer to the tested samples and listed applicable parameters.
3. No complaint will be entertained i recelved alter 7 days of issue of test report,

4. Our liability is limited to invoice value only,
5. The sample shall be destroyed after 15 days & Biological ! Perishable sample shall be destroyed immediately after issue of test repurt.

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.

Carbon Manoxlde {CD} -

I

CLEAR Ambient Temperature: 220 oC
E ToW
Respirable Dust Sampler (PMu) + Fine Parliculate Sampler (PM: <)
Unit | Result | Specification/Limit | Test Method
| I. {As per CPCB) l
pgm® | 782 j ~ For24Hrs=100 | IS 5182 (Part-23)
_vgm® | 460 | For24Hs=60 |IS5182 (Part24)
ug/m? 154 Fur 24 Hrs.=ED IS 5182 {Part- }
pg/m? 71 For 24 Hrs =80 IS: 5182 (Part-6)
[ _mg?mﬁ_ | _DfS?_ For 8 Hrs.=2/ For 1 Hrs =4 IS 5182 - F’a_rt_ﬂ}_
pgim® | 4420 | For24 Hrs =600 IS: 5182 (Part-4)
#EHEYEnd of Test Report*****
Page 1 of 1 For Envirg- ‘;IJ Services

AUTHORZED SidNH7bRY

Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04 2015, Amd. No. 04 Date 01.04.201¢  Lab In-charge




ENVIRO-TEOT SERVICES 8i0®

(A GOVERNMENT APPROVED LAB)

E7s-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

—O A

SO 45001

email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736063

3 TEST REPORT

TEST REPORT NO.:  ETS/2904-8/01/2020

DATE OF REPORT:

AMBIENT NOISE MONITORING REPORT

Name And Address of Customer : WIS, SHRI ASHOK KUMAR MISHRA QWNER
S/O SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.FP

16.01.2020

Date of Monitoring ;o 11.01.2020
Monitoring Start Date : 11.01.2020
Monitoring End Date : 12.01.2020
Duration Of Monitoring : 24 HOURS
Sample ID No . 2904-8
Monitoring Done By : ETS STAFF
Sampling Location : 5 METER AWAY FROM UNIT
Sampling Method : ETS/STP/MNOISE-01
Category Of Area 1 INDUSTRIAL AREA
= Wi Test Parameter Unit Result | Specification/Limit | Test Method |
No. (As per CPCB) '
I | Day Time Noise Level ~ [leaB(A)| 694 | 75 |Isi9989
2 | NightTimeNoiseLevel | leqdB(A)| 472 | 70 | 1s: 9989 |

Remark: Day time is reckoned in between 06.00 A.M. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 06.00 A.M.

Page 1 of 1

Maote;-

1. il:n!it reports without ETS LAB HOLOGRAM are not issued by our laboratory,

2. The results indicated only refer to the tested samples and listed applicable parameters
3. No complaint will be entertained if recelved after 7 davs of issue of test report -
4. Our liability is limited to invoice value only. I I

5. The st e : 5 £ i ;
Fhe sample shall be destroyed after 15 days & Binlogical / Perishable sample shall be destroved immedintely after

6. This test report shall not be used in any advertising media or as evidence in the court of Law without

**End of T

For Envic

issue of resl report.

Tedh SErvices
=)
AUTHORKZER SIGNATORY

Format Mo ETS/ILABTR-02, Issue Mo, 05, Date 01.04.201%, Amd. No. 04 Data 01.04.2{&19Lab in cl

est Report*****

‘.é!r’ge

prior written permission of the laboratory,




An Analilical Laboralory
(A GOVERNMENT APPROVED LAB)

ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736063

IS0 45001

ENVIRO-TELH SERVICES @ (udt

TEST REPORT
TEST REPORTNO.:  ETS/2904-8/01/2021 DATE OF REPORT:  16.01.2021
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer M/S, SHRI ASHOK KUMAR MISHRA QWNER

5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA.
TEHSIL- KARWI, DISTRICT-CHITRAKOOT U.F

Date of Monitoring o 11.01.2021

Analysis Start Date : 13.01.2021

Analysis End Date : 16.01.2021

Duration Of Monitoring : 11012021 To 12.01.2021

Time Of Monitoring : 1020AM To 10.20 AM  (CO for 1.0 Hrs.}

Sample ID No : 2904-9

Sampling Done By : ETS STAFF

Sampling Location : S METER AWAY FROM UNIT

Sampling Method : ETS/STP/AIR-01

Sampling Machine Placed At Height : 1.5 METER FROM GROUND LEVEL

Weather Condition : CLEAR Ambient Temperature: 220 °C

Wind Direction : E ToWw

Eguipment Used :  Respirakle Dust Sampler (PMio)} + Fine Particulate Sampler {PM:5)

S. No. | Test Parameter Unit | Result | Specification/Limit | Test Method

{As per CPCB)
1 _J F’_artu:ulate Matters,(PMio) p_ga'mi l 738 | For 24 Hrs—m[] 5 IS 5182m
2 | Particulate Matters,(PM: s} pg/m? a1, o | For 24 Hrs. =60 | IS 5182 {Pan 24)
|3 | Suphur Dioxide, (SO2) | wgm | 183 For24Hrs=80 | IS: 5182 (Part2) |
4 Nltr{)gen Dioxide {NDzj w, _pgmi 325 For 24 Hrs.=80 | IS. 5182 (W|

__5_ Eartmn Monomde [CD} mga‘mﬂ 0.34 Far 8 Hrs.=2 r_Fn_rmS_ﬁ_mi :-Pan 10 _l
L 6 Suspended _Pamc_ulate Matters,(SPM) A pgfm3' 2 _44‘1.0 | F;%_HT'.-EUD a IWZ{Part 4j

***44ENG of Test Repurt*"“*

For Enviro-Tech Services
|| Page 1 of 1 (,)
. VUEEK T littal
5“? 5 *Hf‘ G'."P”‘ AUTHOREZED SIGNAFORY

Farmat No ETS/LAB/TR-01, Issue No. 05, Date 01.04.201%, Amd. No. 04 Date 01.04.201%

MNaote:-

L. Test reports without ETS LAB HOLOGRAM are not issued by our labaratory.

2. The results indicated only refer to the tested samples and listed applicable parameters,
3. No complaint will be entertained if reccived after 7 days of issue of test repart.

4. Our liability is limited to invoice value only,

5. The sample shall be destiroyed after 15 days & Riological / Perishable sample shall be destroyed immediately after issue
& This test report shall not be used in any advertising media or as evidence in

ol test report,
the court of Law without prior written permission of the laboratory,
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ENVIRO-TECH SERVICES @ Gk
An Analylical Laboralony S0 45001
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.} - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736063
TEST REPORT
TEST REPORT NO.: ETS/2904-10/01/2021 DATE OF REFORT: 16.01.2021
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer 1 MIS, SHRI ASHOK KUMAR MISHRA QWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT U.P
Date of Monitoring : 11.01.2021
Monitoring Start Date ¢ 11.01.2021
Monitoring End Date :12.01.2021
Duration Of Monitoring : 24 HOURS
Sample ID No 1 2904-10
Monitoring Done By : ETS STAFF
| Sampling Location : 5 METER AWAY FROM UNIT
| Sampling Method . ETS/STP/NOISE-01
Category Of Area : INDUSTRIAL AREA
S. ~ Test Parameter ™ Unit | Result | Specification/Limit | Test Method |
No. | {As per CPCB)
| | Day Time Noise Level LeqdB(A) | 647 75 1S: 9989
2 Night Time Noise Level | Leq:dB(A) | 42.5 FERT . S 1S: 9989

Remark: Day time is reckoned in between 06.00 A.M. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 06.00 AM.
*****End of Test Report*****

-

: Page 1 of 1 For 7o) [ech Services
CHE%@D BY ?ﬂﬂ/ ol
uT

SHRABDHA GUPTA RIZED:SIGNATORY
Farmat No ETS/LAB/TR-0Z, Issue Mo. 05, Date 01.04.2015, Amd. No. 04 Date 01.04 2019 o F (n-cha rge

MNote:-

1. Test reports without ETS LAB HOLOGRAM are not issued hy vur laboratory.

2. The results indicated only refer to the tested samples and listed applicable parameters.

A Do complaint will be entertained if received after 7 days of issue of test repart.
4. Our liability is limited to invoice value only,

5. The sample shall be destroyed after 15 days & Biological / Perishable sample
6. This test report shall not be nsed in any advertising

shall be destroyed immediately after issue of test report,

prior written permission of the laboratory,

media or as evidence in the court of Law without
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(A GOVERNMENT APPROVED LAB)

ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

=Y email : etslab2012@gmail.com | Website ; www.etslab.in | Ph.: 9911516076, 9811736063
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TEST REPORT

TEST REPORT NO.:  ETS/2904-11/01/2022 DATE OF REPORT:  16.01.2022

AMBIENT AIR MONITORING AND ANALYSIS REPORT
Mame And Address of Customer ;o MIS, SHRI ASHOK KUMAR MISHRA QWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI DISTRICT-CHITRAKOOT,U.P

Date of Monitoring o 11.01.2022
Analysis Start Date 1 13.01.2022
Analysis End Date : 16.01.2022
Duration Of Monitoring r 11.01.2022 To 12.01.2022
Time Of Monitoring : 1025 AM To 1025 AM (CO for 1.0 Hrs.}
Sample ID No 1 2904-11
Sampling Done By : ETS STAFF
Sampling Location : S5METER AWAY FROM UNIT
Sampling Method : ETS/STR/AIR-01 |
Sampling Machine Placed At Height ¢ 1.5METER FROM GROUND LEVEL |
Weather Condition : CLEAR Ambient Temperature: 220 °C |
Wind Direction : E ToW |
Equipment Used : Respirable Dust Sampler (PM:o) + Fine Particulate Sampler (PM: =) |
| S. No. Test Parameter . Unit Result Specification/Limit | Test Method |
{As per CPCB) |
| 1| Particulate Matters,(PM:a) pg/m’ 76.2 For24 Hrs =100 | IS 6182 (Part-23) |
| 2| Particulate Matters,(PMz5) | pg/m? 43.0 For24 Hrs.=60 | IS 5182 (Part-24) |
3| Sulphur Dioxide, (SOz) [ pgim? 20.1 For24 Hrs.=80 | IS: 5182 (Part-2) |
| 4 | Nitrogen Dioxide,(NOz) | pgimd 35.9 For24 Hrs.=80 | IS: 5182 (Part-6)
5 | Carbon MOI‘I_U}(iE_IE.{E‘-_D} S | mgim* | __Ea?'_ | ForsHrs=2/For1Hs=a | IS 5182 Part10
i 6 Suspeniieqia!'ticu'lale Manersﬁjﬂ J_ _ugfnf‘ _—1 . _439._0 3 :WD_ ] IS: 51_32.m

*4%%2End of Test Repcrt*":'

For Enviro-Tech Services

Page 1 of 1 \.
%Mittai
AUTHORIZED-SIGNATORY

Format No ETS/ILABTR-01, lssue No. 05, Date 01,04 2019, Amd. No. 04 Date 01.04.2019

Note:-

- Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

- The results indicated only refer to the tested samples and listed applicable parameters.

. Mo complaint will be entertained if received after 7 tlays of issue of test repart,

. Our liability is limited to invoice value only.

. ?"I!.' sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroved immediately after issue of test report.
- Thiis test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the I3

[ o

=

ibaratury.




ENVIRO-T&CH SERVICES @

A Analylical Laboratory

Name And Address of Customer

MNote:-

L. Test reports without ETS LAB HOLOGRAM are not

150 45001
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.; 9911516076, 9811736063
TEST REPORT
TEST REPORT NO.: ETS/2904-12/01/2022 DATE OF REPORT: 16.01.2022

AMBIENT NOISE MONITORING REPORT

M/S, SHRI ASHOK KUMAR MISHRA QWNER
5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

Date of Monitoring 11.01.2022
Moenitoring Start Date 11.01.2022
Monitoring End Date 12.01.2022
Duration Of Monitoring 24 HOURS
Sample ID No 2904-12
Monitoring Done By ETS STAFF
Sampling Location 5 METER AWAY FROM UNIT
Sampling Method ETS/STPINOISE-01
Category Of Area INDUSTRIAL AREA
S Test Parameter Unit | Result | Specification/Limit | Test Method
No. (As per CPCB) |
o Day Time Noise Level o Leq.dB(A) | 624 75 IS: 9989
2 | Night Time Noise Level Leqg:dB(A) | 41.9 J& 70 IS: 9989
Remark: Day time is reckoned in between 06.00 AM. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 06.00 A.M.
"*End of Test Report*****
Page 1 of 1 For Envirg-Tegh Services
.-r 7 }f"lt./.
| g ] Eors ;
|8 < AUTH iﬁsdxﬂrﬂ"ﬁmnv
Wghe: 4. NS Format No ETSILABITR-02, Issue No. 05, Date 01,04.2019, Amd. No. 04 Date 01.04.2019-50 IN-charge

issued by our laboratory.

L The results indieated only refer to the tested samples and listed applicable parameters,
3. Mo complaint will be entertained if received after 7 days of issue of test report,

4. Our linbility s limited to inveice value only.

5. The sample shall be destroyed alter 15 davs & Binlogical / Perishable
6. This test report shall not be used in any advertising media or us evide

sample shall be destroved immediately after issue of test report,
nee in the court of Law withouot prior written permission of the Inboratary,
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IS0 45001
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 981 1736063
TEST REPORT
TEST REPORT NO.; ETS/2904-13/01/2023 DATE OF REPORT:  16.01.2023

AMBIENT AIR MONITORING AND ANALYSIS REPORT

Name And Address of Customer

Date of Monitoring
Analysis Start Date
Analysis End Date
Duration Of Monitoring
Time Of Monitoring
Sample ID No
Sampling Done By
Sampling Location
Sampling Method
Sampling Machine Placed At Height
Weather Condition
Wind Direction

M!S, SHRI ASHOK KUMAR MISHRA OWNER
5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

11.01.2023
13.01.2023
16.01.2023
11.01.2023 To
10,30 M To
2904-13

ETS STAFF

5 METER AWAY FROM UNIT
ETS/STR/AIR-01

1.5 METER FROM GROUND LEVEL
CLEAR
E ToW

12.01.2023

10.30 AM (CO for 1.0 Hrs.}

Ambient Temperature: 220 °C

Equipment Used Respirable Dust Sampler (PMuo) + Fine Particulate Sampler fPMz 5)

S.No. | Test Parameter Unit Result | Specification/Limit | TestMethod |
. (As per CPCB)
1| Particulate Matters, (PM10) pgim® | 826 | For24Hrs=100 | IS 5182 (Part-23)
B _2 | Pamcuiate Matters, (F’Mzs} =1 palm? 45.0 Far 24 Hrs.=80 T IS 5152 [F'art -24) ]
3 | Sulphur Dioxide, (SO2) | gt | 219 For24 Hrs =80 | IS: 5182 (Part-2) |
| 4 Nitrogen Diozide,[ﬁoz} | ugim3_ 353 Far 24 Hrs.—BD s 5182 (Part- GT i
|5 | Carbon Monoxide,(CO) | mgm' | 034 | ForsHm=2/Forits=a |IS5182: Part10 |
|___ E_ | Suspended F'arhculate Mattars {SE-‘I]T Ha/m? il 435 {] N For 24 H;E-DE _ 15: EE@J ‘
*xeaxgnd of Test Report*****
ZARON
7 7 ﬂ\f“ﬂ'f‘;n- Page 1 of 1 FORE "‘ Services
CHECKED BY /!
sr&&\A DHA“E%UPTﬁ iﬁ&'ifkfom
* 3 Format No ETS/LAB/TR-01, Issue No. 05, Date 01.04 2019, Amd. No. 04 Date 01,04 2019 T charge

Mote:-
L. Test veports without ETS LAR HOLOGRAM are not issued by our laboratory.
2. The results indicated only refer to the tested samples and lsted applicable parameters,
3. No complaint will be entertained if received after 7 days of issue of test repart,
4. Our liahility is imited to inveice value only.
'ﬁ The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of lest report.
. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory




ENVIRO-TECY SERVICES @ GuiE

An Analylical Laboralory g
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | WWebsite : www.etslab.in | Ph.: 9911516076, 9811736063

TEST REPORT
TEST REPORT NO.:  ETS/2904-14/01/2023 DATE OF REPORT:  16.01.2023

AMBIENT NOISE MONITORING REPORT

M/S, SHRI ASHOK KUMAR MISHRA QWNER
5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

Name And Address of Customer

Date of Monitoring o 11.01.2023
Monitoring Start Date ¢ 11.01.2023
Monitoring End Date : 12.01.2023
Duration Of Monitoring : 24 HOURS
Sample ID No 1 2004-14
Monitoring Done By : ETS STAFF
Sampling Location ! 5 METER AWAY FROM UNIT
Sampling Method i ETSISTP/NOISE-01
Category Of Area : INDUSTRIAL AREA
| 8. | TestParameter Unit | Result | Specification/Limit | Test Method

o I (As per CPCB)
leqdB(A)| 663 | 75 |I5:9980
- Leg :dB E}_ 43.5 | 70 _ IS: 9989

Remark: Day time is reckoned in between 06.00 AM. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 05.00 A.M.

Day Time Noise Level
r\li_ght Time Moise Level

i**ﬁ*End ﬂf Test Remrtﬁtiﬂt

e
s D= TEs
/ \\hu Page 1 of 1 \
gﬁi D E,-?"!" \;ﬁli /
| SHRADDHA GUPTA HORKED(SIGNATQRY
NCAR ormat No ETSILAB/TR-02, Issue No. 05, Date 01.04.201%, Amd. No, 04 Date 01.04.201d-80 | .f".n-;;h;_”-gp

L Test reports without ETS LAB HOLOGRAM are not issued by sur laboratory.

L. The results indicated only refer to the tested samples and listed applicable parameters,

4. Mo complaint will be entertained if received after 7 days of issue of test report.

4. Our liability is limited to invoice value only.

5. :I;InF sample shall be destroyed after 15 days & Biological ¢ Perishable sample shall be destroved immediately after issue of test repori

. This test report shall not be used in any advertising media or 25 evidence in the court of Law without prior written permission of the .lahnr;nun.

T —————
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SO 45001

(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, 5.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

R

TEST REPORT NO.:

ETS/3004-1/06/2017

«_-p? email : etslab2012@gmail.com | Website : www.etslab.in | Ph. 39811516076, 9811736063

TEST REPORT

DATE OF REPCRT: 15.06.2017

AMBIENT AIR MONITORING AND ANALYSIS REPORT

Name And Address of Customer

Date of Monitoring
Analysis Start Date
Analysis End Date
Duration Of Monitoring
Time Cf Monitoring
Sample ID No
Sampling Done By
Sampling Location
Sampling Method
Sampling Machine Placed At Height
Weather Condition
Wind Direction
Equipment Used
| S.No.

Test Parameter

}-

2 Particulate Matters,(PMzs)
3 Sulphur Dioxide, (SOz)
4 | Nitrogen Dioxide,(NO3)

1 | Particulate Matters,(PMic)

s | Carbon Monoxide,(CO)

6 Suspended Particulate Matters, (SPM)

I Unit

M/S, SHRI ASHOK KUMAR MISHRA QWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.F

10.06.2017
12.06.2017
15.06.2017
10.06.2017 To 11.08.2017
1040AM  To 10.40 AM
3004-1
ETS STAFF
5 METER AWAY FROM UNIT
ETS/STP/AIR-01
1.5 METER FROM GROUND LEVEL
CLEAR
E Tow
Respirable Dust Sampler (PMia) + Fine Particulate Sampler (PM: =)
Result | Specification/Limit | Test Method |
{As per CPCB)
For 24 Hrs.=100

{CO for 1.0 Hrs.)

Ambient Temperature: 38.0 °C

1S 5182 (Part-23)

For 24 Hrs.=60 IS 5182 (Part-24)

For 24 Hrs.=80 IS: 5182 (Part-2)

s

For24 Hrs=80 IS: 5182 (Part-6)

mg/m? 0.39 | Fors Hrs.=2/ For 1 Hrs.=4 r_|5, 5182  Part 10 ]
2 AR For1| 55182 : P
pg/m? 447 .0 For 24 Hrs =600 J_IS_- 5182 (Part-4)
" **%**End of Test Report***+*
Page 1 of 1 For EnvitosTech Services

(jﬁ
AUT&% D EIGNATORY

Format No ETS/LABITR-01, Issue No. 05, Date 01.04.2019, Amd. No, 04 Date 01.04.2019 Lab L“I-Eh:’-i-"ﬂf?

Note:-

L Test reports without ETS LABR HOLOGRAM are not issued by our Lubaratory,

. Our linbility is limited to involee value only,

O ke G b

- The sample shall be destroyed after 15 days & Riological / Pe
. This test report shall not be used In any advertising medin or

+ The results indicated only refer to the tested samples and listed applicable parameters,
- Mo complaint will be entertained il received after 7 days of issue of test report.

rishable sample shall be destroyed immediately after issue of test report,
as evidence in the court of Law without prior written permission of the laboratery.




ENVIRO-TEEH SERVICES @ Guak

m} An Analylical Labsralory IS0 45001
P m——. (A GOVERNMENT APPROVED LAB)
ETS-LAB Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
3\? email : etslab2012@gmail.com Website : waww.etslab.in | Ph.: 9911516076, 9511736063
Sl
- TEST REPORT
TEST REFORT NO.: ETS/3004-2/06/2017 DATE OF REPORT:  15.06.2017
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer : M/S, SHRI ASHOK KUMAR MISHEA QWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U P
Date of Monitoring 1 10.06.2017
Monitoring Start Date : 10.06.2017
Menitoring End Date o 11.06.2017
Duration Of Monitoring : 24 HOURS
Sample ID No 1 3004-2
Monitoring Done By i ETS STAFF
Sampling Location : SMETER AWAY FROM UNIT
Sampling Method : ETS/ISTPINQISE-01
Category Of Area ! INDUSTRIAL AREA
[s. Test Parameter Unit | Result | Specification/Limit | Test Method |
| No. | - (As per CPCB) | |
i | Day Time Noise Level ~ |tequaB(a)| 653 75 |1s:9089
2 | Night Time Noise Level  |leqdB(A) | 427 70 | 159989
Remark: Day time is reckoned in between 06.00 A M. and 10.00 P.M.
Might time is reckoned in between 10.00 P.M. and 06.00 A M.
****End of Test Report*****
v ';r‘_h'./"“_r wlittal
oHA GUR Aunxa IZED ﬁ\h#@%ﬁhv
| » 2 Format No ETS/LAB/TR-02, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.2019 — = 11-chalge
Mote:-

I. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory,

1. The results indicated only refer to the tested samples and Nsted applicable parameters.

Y. No complaint will be entertained if received afier 7 days of issue of test repaort,

4. Our liability is limited to invoice value only,

5. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroved immediately after issue of test repurt.

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory.

R




ENVIRO-TECH SERVICES @ Guaf

e rdﬁa.ffcﬂuaf fu-:"na-mfm.y 1S0 45001

(A GOVERNMENT APPROVED LAB)

ETS-LAB Plot No. 1/32, S.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736063

TEST REPORT

TEST REPORT NO..  ETS/3004-3/06/2018 DATE OF REPORT:  16.06.2018
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer : M/S, SHRI ASHOK KUMAR MISHRA QWNER

5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

Date of Monitoring : 11.06.2018

Analysis Start Date : 13.06.2018

Analysis End Date 1 16.06.2018

Duration Of Monitoring i 11.06.2018 To 12.06.2018

Time Of Monitoring : 1030AM  To 10.30 AM  (CO for 1.0 Hrs.)

Sample ID No 1 3004-3

Sampling Done By : ETS STAFF

Sampling Location : 5 METER AWAY FROM UNIT

Sampling Method : ETS/STR/AIR-D1

Sampling Machine Placed At Height : 1.5 METER FROM GROUND LEVEL

Weather Condition : CLEAR Ambient Temperature: 38.0 °C

Wind Direction : E ToW

Equipment Used ! Respirable Dust Sampler (PM1g) + Fine Particulate Sampler (PM: 5)

S.No. [  TestParameter | Unit | Result | SpecificationiLimit | TestMethod
| {As per CPCB)

1 | Particulate Matters (PMic) - _| pag/m? g2.5 For 24 Hrs._:‘-D(} IS 5182_{Part-23} |
2| Particulate Matters (PMz5) ug/m? 438 |  For2aHrs=60 | IS 5182 (Part-24)
3| SuphurDioxide, (S02) ugm® | 221 | For24Hrs=80 | IS 5182 (Part2)
|4 | Nitrogen Dioxide,(NO2) | pgim® 38.4 For24 Hrs=80 | IS: 5182 (Part-6) |
3 Carbon Monoxide,{CO) B ! mg/m? 0.33 For 8 Hrs.=2 / For 1 Hrs =4 IS 5182 - Part 10
|'_E ) _Suspendec_liarﬁculaﬁe Matters,{S_F‘M} | |,1ng|'|"|1i N 451.0 3 For 24 Hr-s.=EDD I .ISI_5‘|82 {F‘al;t—fi}_
N T **"“"Er;:i of Test Reporg**=*=
JEIROIN
.rl."l"f ,-'" Y 5 ]

cHEGKgDBY | R i E(/\?jﬁ:%ﬁ“
SHF}A\N_f_;: YOLTA AUTHORIZED. SIGNATORY

Formatl Ne ETS/ILAB/TR-01, Issue No. 05, Date 01 042019, Amd. No. 04 Date 01.04.2019 th In charae
I s [+

Mote:-
1. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory,
2. The resulis indicated only refer to the tested samples and listed applicable parameters.

3. No complaint will be entertained if received after 7 days of issue of test report,
4. Our liability is limited to invoice value anly.

S The sample shall be destroyed after 15 days & Biological / Perishable sam

. ple shall be destroyed immediately afier issue of test report,
6. This test report shall not be used [n any advertising media or as evidence ]

in the conrt of Law without prior written permission of the laboratory,




ETS-LAB

ENVIRO-TEEH SERVICES @ Gudf

An Analylical Laboralory 1SO 45001

(A GOVERNMENT APPROVED LAEB)

Plot No. 1/32, 5.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com |

Website : www.etslab.in | Ph.: 9811516076, 9811736063

TEST REPORT NO.:

ETS/3004-4/06/2018

TEST REPORT

DATE OF REPORT: 16.06.2018

AMBIENT NOISE MONITORING REPORT

Name And Address of Customer

Date of Monitoring
Monitoring Start Date
Monitoring End Date
Duration Of Monitoring
Sample ID No
Monitoring Done By
Sampling Location
Sampling Method
Category Of Area

M/S, SHRI ASHOK KUMAR MISHRA QWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT U.P

11.06.2018

11.06.2018

12.06.2018

24 HOURS

3004-4

ETS STAFF

5 METER AWAY FROM UNIT
ETS/ISTP/NOISE-01

5. Test Parameter
No.

1 Day Time Noise Level

2 nght TIFI"IE Nmse Level

INDUSTRIAL AREA

T Unit [ Result "SpemncauonfLimit Test Method
] W : [AsparCPCB]

LeqdB(A) | 654 75 |i1si9989
| LeguaB(A) | 48.1 ‘\‘ 1519989

Remark Day time is reckoned in beh.-.reen 06.00 A.M. and 10.00 P.M.
Might time is reckened in between 10.00 P.M. and 06.00 A.M.

**=End of Test Report****

-
f/;. o | _3;-_;
z- el = ; ' I|.1| .." i :' C; 21 al '-.q"‘ =
* i: Paga1 oA Dl . W ilue.;
ﬂHrECK g ’l.-t
snm AGuPTA AUTHORT NA%RY
¥ = Format Mo ETS/LABTR-02, Issue No. 05, Date 01.04 201%, Amd. No. 04 Date 01.04 2019 an 2L ]H"F‘-'

Mute:-

Test reports without E'TS LAB HOLOGRAM are not issued by our labaratory,

The results indicated only refer to the tested samples and listed applicable paramieters,

No complaint will be entertained if received after 7 days of issue of test report.

Our liability is limited to invoice value only.

« The sample shall be destroyed after 15 days & Biological / Perishable sumple shall be destroyed immediately after issuc of test report.

. This test report shall not be used in any advertising media or as evidence in the court of Law without privr written permission of the laboratory

* B




ENVIRO-TELH SERVICES @ Guff

i ﬁm;f;fﬁmaf.fﬁﬂmuﬁhf
(A GOVERNMENT APPROVED LAB)

150 45001

E75-LAB

Plot No. 1/32, 5.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Websile : www.etslab.in | Ph. 9811516076, 9811736063
_:1‘53‘.*%,&_#

TEST REPORT

ETS/3004-5/06/2019 DATE OF REFPORT: 17.06.2019

AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer : M/S, SHRI ASHOK KUMAR MISHRA QWNER
S5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOGT U.P

TEST REPORT NO.:

Date of Monitoring
Analysis Start Date
Analysis End Date
Duration Of Monitoring
Time Of Monitoring
Sample ID No
Sampling Done By

12.06.2018
14.06.2018
17.06.2018
12.06.2019 To
10.45 AM To
3004-5

ETS STAFF

13.06.2018
10.45 AM

{(CO for 1.0 Hrs.})

5 METER AWAY FROM UNIT
ETS/STR/AIR-01
1.5 METER FROM GROUND LEVEL

Sampling Location
Sampling Method
Sampling Machine Placed At Height

Weather Condition CLEAR Ambient Temperature: 38.0 °C
Wind Direction E TowW
Equipment Used Respirable Dust Sampler (PMio) + Fine Particulate Sampler (FM: s)
'S.No. |  TestParameter Unit | Result | Specification/Limit | Test Method |
J | {As per CPCB) | I
1 | Partioulate Matters, (PM1o) | wgm r 847 | For24Hrs=100 | IS5182 (Part-23) |
2 Particulat_e M_atte_rs,l[PMzs_ — Jgfm? 42_9 | For 2:4 HE.:ED EE‘I_EE _t_F'ar:t-'.th}_ |
3 ! Sulphur Dim@a, @D:_g} B pgfm? _2&2 - For 24 Hrs.=80 | 15: 5182 (Part-2) N
4 | Nitrogen Dioxide,(NOz) ug/m? 42.8 For24 Hrs.=80 | IS 5182 (Part6)
5| Carbon Monoxide,(CO) “mgim? 0.30 | For8Hms=2/For1Hrs=4 | IS 5182 : Part 10
| _E_ _ Susp;ded Particulate Matters.{SFIi} : ,- g pgﬂﬁg_ 452."J_ - Fc-r 2; Hr;ﬁnﬂ E 5782_[133;1—4)_'
T S T T
JONIRGS
A, Spa B
{fmf i Page 1 of 1 For Enyire 'l'(%:_ti_ ervices
cmgﬁ BY /) (*fﬁ
SHRAGOHA GUPTA AUTH SIGNAEORY

Format No ETS/LABITR-01, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04 2018 Lab In-charae

MNotei-

L. Test reports without ETS LAB HOLOGRAM are not issued by our laboratery.

L. The results indicated only refer to the tested samples and listed applicable parameters.

3. No complaint will be entertained if received after 7 days of issue of test repart.

4. Our liability is limited to invoice value anly.

5. The sample shall be destroyed alier 15 days & Biological / Perishable sample shall be desiroved immediately after issue of test report,

6. This test repart shall not be used in any advertising media or as evidence in the court of Law without prier written permission of the laboratory.




ENVIRO-TEEH SERVICES @ Gui

An Analiytical Laboralory

IS0 45001
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, §.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Woebsite : www.etslabin | Ph.: 9911516076, 9811736063
TEST REPORT
TEST REPORT MO.: ETS/3004-6/06/2018 DATE OF REPORT: 17.06.2019
AMBIENT NOISE MONITORING REPORT

Name And Address of Customer : MYS, SHREI ASHOK KUMAR MISHRA QWNER

5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKQOT U.P

Date of Monitoring : 12.06.2019

Monitoring Start Date : 12.06.2019

Monitoring End Date : 13.06.2019

Duration Of Monitoring : 24 HOURS

Sample ID No : 3004-6

Monitoring Done By i ETS STAFF

Sampling Location : 5 METER AWAY FROM UNIT

Sampling Method : ETS/STR/NOISE-01

Category Of Area : INDUSTRIAL AREA

‘ s ~ TestParameter =~ | Unit | Result | Specification/Limit | Test Method
No. e T ——
1 Day Time Noise Level  Leq:dB (A) | 653 75 :

L 2 [NightTime NoiseLevel | Leq.dB m;jif T 70 |1s: 9989

Remark: Day time is reckoned in between 06.00 A.M. and 10.00 P.M.
Night time is reckaoned in between 10.00 P.M. and 06.00 A.M.
‘**"**End Df Test Repun‘**ﬁ*'

[ e T ] = 1=
h Services

o Page 1 of 1 For Enviro-16¢
CHECKED BY\ % Mittal
e, e rshkar iitla
SHRADDHA GUPTA AUTRORIZED SIGNATORY

L
W Format No ETS/LABTR-02, Issue No. 05, Date 01.04.2019, Amd, No_ 04 Date 01,04 2019

MNote;-

1. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory,

2. The results indicated only refer to the tested samples and listed applicable parameicrs.
3. No complalot will be enteriained if received after 7 days of issue of lest report.

4. Owr liability is limited to invoice value only.

5. .-l.h!.‘ sample shall be destroyed after 15 days & Blological / Perishable sample shall be destroved immediately after issue of tesi
6. This test report shall not be used in any advertising media or as evidence in the court of Law without

r'l.'PIIFl.
prior written permission of the laboratory,




ENVIRO-TECH SERVICES @ Gudf

An. Analylical Laloratory 6 AT
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website ; www.etslab.in | Ph.: 8911516076, 9811736063

% TEST REPORT

TEST REFPORT NO.:  ETS/3004-7/06/2020 OATE OF REPORT:  16.06.2020

AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer ;NS SHRI ASHOK KUMAR MISHRA QWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARW!, DISTRICT-CHITRAKOOT, U.P

Date of Monitoring : 11.06.2020

Analysis Start Date t 13.06.2020

Analysis End Date : 16.06.2020

Duration Of Monitoring : 11.06.2020 To 12.06.2020

Time Of Monitoring : 1045AM  To 6.45 AM (CO for 1.0 Hrs.)

Sample ID No ;o 3004-7

Sampling Done By : ETS STAFF

Sampling Location i 5 METER AWAY FROM UNIT

Sampling Method : ETS/ISTPIAIR-01

Sampling Machine Placed At Height : 1.5METER FROM GROUND LEVEL

Weather Condition : CLEAR Ambient Temperature: 380 °C

Wind Direction : EToW

Equipment Used ! Respirable Dust Sampler (PMqg) + Fine Particulate Sampler (PM: s)

S.No. |  TestParameter _l__ Unit Result | Specification/Limit | TestMethod
(As per CPCB)

1 | Particulate Matters (PM:o) I i 86.2 For24 Hrs =100 | IS 5182 (Part-23) |
| 2| Particulate Matters, (PM: s) | pgim? 415 For 24 Hrs =60 IS 5182 (Part-24)
3| Sulphur Dioxide, (S02) ug/m? 218 |  For24Hrs=80 | IS 5182 (Part-2) |
|4 | Niwogen Dioxide,(NOz) ug/m? 406 |  For 24 Hrs.=80 IS: 5182 (Part-6) |
5 | Carbon Monoxide, (CO) ] mgima_ "__ 0.36 | For8Hrs=2/For1 His=4 | IS 5182 - Part 10

6 Euspendi Pa_rticulgte_Matters.{SPM) _uga’m3 [_ 458.0 _I'—'ni ?4 Hrs =600 | 1S: 5182 I:F‘art—r-‘ru

#*essEng ofEst_F{eport;‘”*

Page 1 of 1 For Envia:-Tegh Services

AUTH _I%-I.‘:EDSIGNHORT

Format No ETSILABITR-01. Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.2019 =60 In-charae

Mote:-

1. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory,

2. The resulis indicated only refer o the tested samples and listed applicable parameters,

3. No complaint will be entertained if received after 7 days of issue of test report.

4. Qur liability is Hmited 1o invoice value only.

5. The sumple shall be destroyed after 15 days & Biological ¢ Perishable sample shall be desiroyed immediately after issue of test report,

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory

R




ENVIRO-TECH SERVICES @ GusE

An Anclylical Laboratory

150 45001
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.8. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 8911516076, 9811736063
TEST REPORT
TEST REPORT ND.: ETS/3004-8/06/2020 DATE COF REPORT  16.06.2020
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer : M/S, SHRI ASHOK KUMAR MISHRA QWNER
5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P
Date of Monitoring i 11.068.2020
Monitoring Start Date : 11.06.2020
Monitoring End Date : 12.06.2020
Duration Of Monitoring : 24 HOURS
Sample ID No ! 3004-8
Monitoring Done By : ETS STAFF
Sampling Location : S METER AWAY FROM UNIT
Sampling Method . ETS/STP/NOISE-01
Category Of Area : INDUSTRIAL AREA
B Test Parameter |  Unit Result | Specification/Limit | Test Method |
No, (As per CPCB} | |
I | Day Time Noise Level | LequdB (W | 612 | 75 159989 |
2 | Night Time Noise Level Leq:dB(A) | 45.4 70 |1s:9989 j

Remark Day time is reckoned in between 06.00 A M. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 06.00 A.M.
"***End of Test Report*****

For Enviro-Tech Sepvices
//g’ ur;:"‘“ Page 1 of 1
e o
| i._ r:_. HﬁﬁUFT.ﬁ ALTH 'Eﬂpfﬂlﬁ WQRY

S ” Format No ETS/LABTR-02, Issue No. 05, Date 01.04.2019, Amd. Mo. 04 Date 01.04 2019
S g

Note:-

L. Test reports without ETS LAB HOLOGRAM are not issued by vur laboratory,

2. The results indicated only refer to the tested samples and listed applicable parameters.

A No complaint will he entertained if received after 7 days of issue of test report,

4. Our liability is limited to inveice value only,

3. The sample shall be destroyed after 15 duys & Bivlogical / Perishable sample shall be destroyed immediately after issue of test repaort.

fr. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratary,

R




ENVIRO-TEEH SERVICES @ GufF

An Analylical Laboralory

IS0 45001
(A GOVERNMENT APPROVED LAE)
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph. 99115168076, 9811736063
TEST REPORT
TES-T REPORT NO.. ETS/3004-9/06/2021 DATE OF REPORT:; 17.08.2021
AMBIENT AIR MONITOR!NG AND ANALYSIS REPORT
Name And Address of Customer M/S, SHRI ASHOK KUMAR MISHRA QWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT, U.P
Date of Monitoring : 12.06.2021
Analysis Start Date : 14.06.2021
Analysis End Date : 17.06.2021
Duration Of Monitoring 12082021 To 13.06.2021
Time Of Monitoring : 10,50 AM To 10.50 AM (CO for 1.0 Hrs.)
Sample ID No ¢ 3004-9
Sampling Done By : ETS STAFF
Sampling Location i 5 METER AWAY FROM UNIT
Sampling Method : ETS/STP/AIR-01
Sampling Machine Placed At Height : 1.5 METER FROM GROUND LEVEL
Weather Condition : CLEAR Ambient Temperature; 380 °C
Wind Direction : ETow
Equipment Used : Respirable Dust Sampler (PMio) + Fine Particulate Sampler (PM2 )
S. No. Test Parameter [ Unit | Result | Specification/lLimit | Test Method |
| {As per CPCB) |
1 Particulate Mat’tErs [F'Mm]l | pg/m? 89.4 For 24 Hrs.=100 IS 5182 {F‘art -23) |
2 Particulate Matters,(PMzs) | pgim? 3rz2 For 24 Hrs.=60 IS 5182 (Part-24) E
3 Sulphur Dioxide, (S0:) pg/m?® 17.5 For 24 Hrs.=80 | IS: 5182 (Part-2) |
4 | Nirogen Dioxide,(NOz) | pghm? 427 For24 Hrs.=80 :_IS_:LHELE (Part-6)
5 Eaﬁu?mgnnxade [CD) mgfm? 0.32 For 8 Hre.=2 / For 1 Hrs.=4 IS 5182 : Part 10 |
6 | Suspended Particulate Matters [SF‘MJ pg/m? | 464.0 | (For24 H'rs =600 1S EIBE{F’E@—M |
“"""End of Test Repart**e e

e For Enviro-Tech Services
fmf Y Page 1 of 1
Q"ﬁl:-c HY Fo Al hiittal
SH@* yac__e_upm AUTH augmamav

Format No ETS/LABTR-01, Issue Mo. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.2019

MNote:-

L. Test reports without ETS LAB HOLOGHRAM are not issued by our laboratory,

2. The results indicated only refer to the tested samples and listed applicable parameters,

3. No complaint will be entertained il received after 7 days of issue of test repaort.

4. Our liability is limited to invoice value only.

5, The sumple shall be destroved after 15 days & Biological / Perishable sample shall be destroyed immediately alter issue of test report.

6. This test report shall not be used in any advertising media or as evidence in the court of Law withot prior written permission of the laboratory,




ENVIRO-TBVH SERVICES @ Gilse
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1S0 45001
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, §.5. of G.T. Road Industrial Area, Ghaziabad (U.P.} - 201001
email : etslab2012@gmail.com | \Website : www.etslab.in | Ph.: 9911516076, 9811736063
TEST REPORT
TEST REPORT NOC.: ETS/3004-10/06/2021 DATE OF REPORT:  17.06.2021
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer i M/S, SHRI ASHOK KUMAR MISHRA QWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT U.P

Date of Monitoring t o 12.08.2021

Menitoring Start Date : 12.06.2021

Monitoring End Date T 13.06.2021

Duration Of Monitoring : 24 HOURS

Sample ID No : 3004-10

Monitoring Done By : ETS STAFF

Sampling Location i 9 METER AWAY FROM UNIT

Sampling Method i ETS/ISTR/NOISE-01

Category Of Area : INDUSTRIAL AREA
[ 8. Test Parameter Unit | Result | Specification/Limit | Test Method |
| No. {As per CPCB) .
|1 | Day Time Noise Level leqdB(A)| 691 | 75 |1S:9989 |
| z J_Night_TimEEGiE‘._e Level Leq .dB (A) 4l3_ - __?CI ] 1%: QQBL

Remark: Day time is reckoned in between 06.00 A.M. and 10.00 P.M.

Night time is reckoned in between 10.00 P.M. and 06.00 AM.
***'End of Test Report*****

i For Enviro-Toch Services
,.f’“ B, | Page 1 of 1
.&HE D\:BY', . Lj’ll -!m-:ii#F. itttal
| SHRGDBHA GUPTA AUTHORICER $IGNATORY

74 Farmat No ETS/LAB/TR-02, |ssue Mo, 05, Date 01.04.2019, Amd. No. 04 Date 01.04 2019

Note:-

1. Test reports without ETS LAR HOLOGRAM are not issued by our laboratory.

L. The results indicated only refer to the tested samples and listed applicable parameters,

3. No complaint will be entertained if received after 7 days of issue of test report.

4. Our liability is limited to invoice value only.

5 The sample shall be destroyed alter 15 days & Biological / Perishahle sumple shall be destroyed immediately after issue of test report.

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory,




ENVIRO-TEOH SERVICES @ Gk

mj A Analiglical Labaratory e
(A GOVERNMENT APPROVED LAB)
ETS-LAB Plot No. 1/32, 8.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736063
LI
TEST REPORT
TEST REPORT NO.:  ETS/3004-11/06/2022 DATE OF REPORT:  16.06.2022
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer : MIS, SHRI ASHOK KUMAR MISHRA QWNER

S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

Date of Monitoring : 11.06.2022

Analysis Start Date 1 13.06.2022

Analysis End Date : 16.06.2022

Duration Of Monitoring i 11.06.2022 To 12.06.2022

Time Of Monitoring i 10.55AM To 10.55AM  (COfor 1.0 Hrs))

Sample ID No : 3004-11

Sampling Done By . ETS STAFF

Sampling Location : S METER AWAY FROM UNIT

Sampling Method : ETS/STF/AIR-01

Sampling Machine Placed At Height : 1.5METER FROM GROUND LEVEL

Weather Condition : CLEAR Ambient Temperature: 380 °C

Wind Direction : EToW

Equipment Used : Respirable Dust Sampler (PM1o) + Fine F‘anjmflate_ Sgilp_lFEFim}
["S. No. Test Parameter | Unit Result | Specification/Limit | Test Method |
| | (AspercPcB) | |
" 1 | Particulate Matters (PMo) | pg/m? 90.0 For24 Hrs=100 | IS 5182 (Part-23) |
| 2 | Pariculate Matters,(PM2s) | pg/im? 35.2 For24 Hrs.=60 | IS 5182 (Part-24) |

3 Sulphur Dioxide, (50:z) | pgim? | 184 | For ?4 Hrs.=80 | I?: EJBHFEP_]__'

| 4 |NitogenDioxide,(NOz) | pgm® | 461 | For24Hrs=80 | IS:5182 (Part6) |
| 8 Carbon Monoxide (CO) | mg/m? 0.39 For 8 Hrs.=2/For 1 Hrs.=4 | IS 5182 : P_art_1L
K E‘;Ef;jg‘jgﬂ?mc”'m_ a ' ug/m? 4670 | For2a b =600 IS 5182 (Part4) |

“****End of Test Report™***

For Enviro-Tech Serviceg

v
B b

1-Charge
Format No ETS/LABTR-01_ lssue No, 05, Date 01.04.2019, Amd. No. 04 Data 01.04.2019 Alge

Page 1 of 1

MNote:-

L Test reports without ETS LAB HOLOGRAM are not issucd by our laboratory,

2. The resulis indicated only refer to the tested samples and lsted applicable parameters.

3. No complaint will be entertained if received after 7 tays of issue of lest report,

- Our liability is limited to invoice value only,

- The sample shall be destroyed after 15 duys & Blological / Perishable sumple shall be destroyed immediately after issue of test report.

- This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the Lubaratory.
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ENVIRO-TEVA SERVICES @ Guit

e Hmﬁﬂm{f@:ﬁiq 1SO 45001
(A GOVERNMENT APPROVED LAE)

Plot No. 1/32, 5.5. of G.T. Road Industrial Area, Ghaziabad (U.P.} - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 99115160786, 9811736063

TEST REPORT

TEST REFORT NO.:  ETS/3004-12/06/2022 DATE OF REPORT:  16.06.2022

AMBIENT NOISE MONITORING REPORT

M/S, SHRI ASHOK KUMAR MISHRA QWNER
5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT,U.P

Name And Address of Customer

Date of Monitoring : 11.06.2022
Monitoring Start Date : 11.068.2022
Monitoring End Date : 12.06.2022
Duration Of Monitoring : 24 HOURS
Sample ID No ¢ 3004-12
Monitoring Done By : ETS STAFF
Sampling Location : 5 METER AWAY FROM UNIT
Sampling Method :  ETS/STP/NOISE-01
Category Of Area : INDUSTRIAL AREA
S. | TestParameter = | Unit | Result | Specification/Limit | Test Method |
No. ' {As per CPCB) [
t_|DayTimeNoiselevel | LeqdB(A)| 707 s ['1s: 9989
: |NightTimeNoiselevel  [leqdB(A)| 495 | 70 |is:9989 |

Remark: Day time is reckoned in between 06.00 AM. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 06.00 A M
kt'\lllEnd Uf Test Hepﬂrtkilti

For Enviro-Tech Services

Page 1 of 1
ﬂ%.’iial

GUPTA AUTH SIGNATORY
Format No ETS/ALABTR-0Z, lssue Mo, 05, Date 01.04.2019. Amd. No. 04 Data 01.04.2019

Note:-

L. Test reports without ETS LAR HOLOGRAM are not issued by our lahoratory,

2. The results indicated only refer to the tested samples and listed applicable parameters.

3. No complaint will be entertained if received after 7 days of issue of test reporl.

4. Our liability is limited to invoice value onlv,

5. The sample shall be destroyed alter 15 days & Biological / Perishable sample shall be destroved immediately after issue of test report.

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory,




ENVIRO-TEEH SERVICES @ Gust

ﬁn r{?nm"ﬁfa ‘c.,.!l _faff-u-'bipiﬂpa-g,

(A GOVERNMENT APPROVED LAB) el
| Plot No. 1/32, $.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslab.in | Ph.: 9911516076, 9811736062
TEST REPORT
TEST REFPORT NO.:  ETS/3004-13/06/2023 DATE OF REPORT:  15.06.2023
AMBIENT AIR MONITORING AND ANALYSIS REPORT
Name And Address of Customer M!S, SHRI ASHOK KUMAR MISHRA QWNER
5/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARWI, DISTRICT-CHITRAKOOT.U.P
Date of Monitoring : 10.06.2023
Analysis Start Date ¢ 12.06.2023
Analysis End Date : 15.06.2023
Duration Of Monitoring : 10062023 To 11.06.2023
Time Of Monitoring ;1055 AM To 10.55 AM  (CO for 1.0 Hrs.)
Sample ID No : 3004-13
Sampling Done By ! ETS STAFF
Sampling Location : 5 METER AWAY FROM UNIT
Sampling Method ¢ ETSISTR/AIR-D1
Sampling Machine Placed At Height : 1.5METER FROM GROUND LEVEL
Weather Condition : CLEAR Ambient Temperature: 380 oC
Wind Direction : E ToW
Equipmem UEEd e B ! Respirable Dust Sampler (PM:o) + Fine Particulate Sampler (PM: )
[ S. No. Test Parameter ~ Unit Result | Specification/Limit | Test Method
- N B (As per GFGB}
i 1| Particulate Matters, (PM1o) _ | mgm* | 872 | For24Hrs=100 | IS5182 (Part:23) |
| _2_ Particulate Matters (PMzs) ! Hg/m® 326 ‘ For 24 Hrs. =60 [ 155182 (Part-24) |
|3 | Sulphur Dioxide, (502) T 194 | For24 Hrs =80 ~ [1s:5182 (Part2) |
|f 4 | Nitrogen Dioxide,(NOz) ] | _wgm® | 438 | For 24Hrs.=80 | IS 5182 (Part-6)
|5 [ Carbon Monoxide, (CO) i mgim® | 035 | Forsris=2/Foritrs=4 | 155182 Part10 |
| 6 _Sy_spendedf’_’a_rhculate M?tlers,{SF‘M} _.! Hg/m? _ 461 _CI gy | Far 24 Hr's BUU | !S 5182 {Part 4J_ g

™ End of Test Report*****

= r Ch ire
Page 1 of 1 For E <__,_,__)* °
L ’ ' wodl 1Y |J[J[F3I'
SHRADDHA GUPTA AUTE,ﬁI%ﬁq BIGNATORY

1
s Format No ETSLABTR-01, lzsue No, 05, Date 01.04.2019, Amd. No. 04 Date 01.04.2019

Mabe:-

1. Test reports without ETS LAR HOLOGRAM are not issued by our laboratory.

2. The results indicated only refer to the fested samples and listed applicable parameters,

3. No complaint will be entertained if received after 7 days of issue of test report.

4. Owr liahility is limited to inveice value only.

5. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test report.

. This test report shall not be used in any advertising media or as evidence in the court of Law without prier written permission of the laboratory.




ENVIRO-TECH SERVICES @ GulF

e ﬁmffﬂfaﬁf .fﬁﬁﬂ‘w;fo-'ky 150 45001
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website ; www.etslab.in | Ph.: 9811516076, 9811736063

TEST REPORT
TESTREPORT NO..  ETS/3004-14/06/2023 DATE OF REPORT:  15.06.2023
AMBIENT NOISE MONITORING REPORT

Name And Address of Customer D MIS, SHRI ASHOK KUMAR MISHRA OWNER
S/0 SHRI RAMAKANT MISHRA R/O VILLAGE- BIHARA,
TEHSIL- KARW!, DISTRICT-CHITRAKOQT U.P

Date of Monitoring :10.06.2023

Monitoring Start Date : 10.06.2023

Monitoring End Date : 11.06.2023

Duration Of Monitoring : 24 HOURS

Sample ID No T 3004-14

Monitoring Done By : ETS STAFF

Sampling Location i 5 METER AWAY FROM UNIT

Sampling Method i ETS/STR/NOISE-D1

Category Of Area : INDUSTRIAL AREA
5.1 Test Parameter | Unit | Result | Specification/Limit | Test Method |

( No- | | | | (AspercPCB) | |

L | DaviimoNowolovel  (LeqfH(A)| 663 | @ 76 |Isi0989
2 Nighﬂl’i_rge Noise Level | Leq:dB(A) [ 46.2 T 9989

Remark: Day time is reckoned in between 06.00 AM. and 10.00 P.M.
Night time is reckened in between 10.00 P.M. and 06.00 A.M.
***End of Test Report**=*

— L_\: . FO[ Er} l“""' b '_: \II I‘? ._. '“-,l"il'\i:-_.n
AIRA Page 1 of 1 < e
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|- SHRADDHA GUPTA AUTHORIZED, $ ?;Mj‘dkv
1. Format No ETS/LAB/TR-02, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04.2018 i
* O

Mote:-

L Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

L. The results Indicated only refer to the tested samples and listed applicable purameters,

3. No complaint will be entertained if received after 7 days of issue of test report.

4. Our liability is limited to invoice value only.

5. The sumple shall be destroyed alter 15 days & Biological / Perishable sample shall be destroyed immediately after issue of test repord,

6. This test report shall not be used In any advertising media or as evidence in the court of Law without prior written permission of the laboratory.
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Ground Water Department

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 3 (A)
(Commercial or Industrial or Infrastructural or bulk user)

[See Rule 8(1)]
Certificate Of Registration Of Existing/New Well
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Reglstration No.: 202211000362

: Name of the Owner | ASHOK MISHRA
Address of the Applicant * g{-‘uﬂfi'muugmﬂ- ;:.me“ Form Serfal  \sp7p1122RINCO1?
t Date of Submission ‘ 1271172022 . Specimen Signature l
Company Name MS KAMADGIRI TRADERS Company Address ;mEiBHAGAUUDEI, CHUNAR,

Location Particulars

District Mirzapur Block RAJGARH
Plot NoJ/Khasra No. ARAJINO - 18072 Municipality/Corporation No
| Ward No/Holding No. ey | Ii'* - -

Particular of the Existing Well and Pumping Device

Date of Construction/Slaking of the 5,1, 5079

Well
) th of the Well (In
Type of Well Tube Well/Boring E"{m 120.00
Purpose of well Industrial Assembly Stze(For Tube
Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump 1.50
; Rat
Operatlonal Device Electric Mator H ]',I":,m““’"“l 3.00
Date of Energlzation (In Case of Electric Pump) 027122022
This certificate of registration is issued on the basis of the information furnished by the applicant subject 1o the conditions stated overleall
Conditions

1. For the purpose of measuring end recording the quantity of ground water extracted, every said user shall affix water meters, which record rate and
quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user,
until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed 1o the recorded rate from water
meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.

4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SL. (2) and (3) of this certificate
shall be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
re tion.

5. [npu‘::, any of the particulars / information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this

office on monthly basis.

about-blank n
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Ayush Mishra
ANNEXURE - 5


73

4259



Ayush Mishra
ANNEXURE - 5


74

4260




4261

75



76



77

4263




	1ce1c4c7a9241323b8b4c794ccc37a9363eedd5523306be6f21324b85d3a9e0f.pdf
	2709f41b6686fc9fa4ec8c9a713e23349bd26793af6ab1cf0dd92b8740c12f0b.pdf
	1ce1c4c7a9241323b8b4c794ccc37a9363eedd5523306be6f21324b85d3a9e0f.pdf
	1ce1c4c7a9241323b8b4c794ccc37a9363eedd5523306be6f21324b85d3a9e0f.pdf
	1ce1c4c7a9241323b8b4c794ccc37a9363eedd5523306be6f21324b85d3a9e0f.pdf

